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4) A copy of Block Accounts (includ- SHRI SURENDRANATH DWIVEDY

ing Capital Statements comprising (Kendrapara): Let the Education Minister

the Loan Accounts), Balance Sheets

and Profit and Loss Accounts,
Railways, for 1967-68. (Hindi
version). Notifications  under

Representation of the People Act,
1950.  [Placed in Library, See
No. LT—1404/69.]

Notifications under Representation of
the People Act, 1950

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD. SHAFI,
QURESHI): On behalf of Shri M. Yunus
Saleemn, I beg to lay on the Table a copy
each of the following Notifications under
sub-section (2) of section 9 of the Representa-
tion of the People Act, 1950:—

(1) S, O. 2837 published in Gazette of
India dated the 1ith July, 1969
making certain corrections in Part B
of Schedule VII to the Delimitation
of Parliamentary and  Assembly
Constituencies Order, 1966 in respect
of the State of Punjab,

S. 0. 2838 published in Gazetie of
India dated the 11th July, 1969
making certain corrections and
amendments in Part B of Schedule
YII to the Delimitation of Parlia-
mentary and Assembly Constitue-
ncies Order, 1966 in respect of the
State of Kerala,

(Placed
1405/69]

2

in  Library., See MNo. LT—

12.37 hrs.
RE. CALLING ATTENTION NOTICE

SHRI A. SREEDHARAN (Badagara): 1
want to make a submission,..(Interruptions).

MR. DEPUTY-SPEAKER : Without
my permission, you cannot make a sub-
mission.  (Interruptions) Please resume
your seats. On this question, the primary
concern is of the States. But on the Centre
also there is some responsibility, I have
taken it up with the Government. After
their reply, I will take a decision. (fnrerrup-
tions).

make a statement.

MR. DEPUTY-SPEAKER: As soon as
we get the reply, I will take a decision about
it.  This is not closed.

=t ofe T () : ag T aEwA.
& 1 s faer 547 F1 s1aaaw & 5 9@
A a3 |

MR. DEPUTY-SPEAKER:
to expedite it.

SHRI VASUDEVAN NAIR (Peermade):
One point arises from what you have said.
I do not think it is a ruling. You said that
you are wailing for some statement from the
Government. When we submit a Call Atten-
tion Notice, it is for the Speaker to decide,
whether you admit or reject it. You cannot
decide the fate of a Call Attention Notice
on the whims and fancies of the Minister. If
you take a decision that the Minister is
called upon to make a statement in the
House, you can do so. Our request to you
is...(Interruptions).

I will try

MR. DEPUTY-SPEAKER: You have
not followed me correctly. So far as the
Call Atteotion MNotice is concerned, it is
disallowed. (Interruptions) 1 have explained
it now. If you are not prepared to listen, I
cannot help it. It has been disallowed.
(Interruptions).

st 7y femd (A9R): sE A o
[ 75 & 7 § A7 A0fEgg |

STATUTORY RESOLUTION RE.
BANKING COMPANIES
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS)
ORDINANCE
AND
BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
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MR. DEPUTY-SPEAKER: Now.
Yesterday, we decided 4 hours for general
debate. Only 1 hour and 55 mioutes are
left, say, 2 hours. So, we will have to finish
the peneral debate by 4 O' Clock at the
most.
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sit wew fagrt et (FEURYT):
ag & T |

MR. DEPUTY SPEAKER: Yesterday,
we took a decision.

it wza fagrdt awda - g ) 9T
EAAT FAT IAETN

SHRI SURENDRANATH DWIVEDY
(Kendrapara): It must be 6 hours for
general debate, 3 hours for amendments and
1 hour for third reading. (Interruptions).

MR. DEPUTY-SPEAKER: 1 will not
listen to anything else. Nothing will go on
record, (Interruptions)**

MR. DEPUTY-SPEAKER: Yesterday
when we considered the question of allocation
of time for different stages, we had decided
four hours for General Discussion. The
total time is ten hours...

SHRI SURENDRANATH DWIVEDY:
Let the allocation be 6-3-1.

SHRI RABI RAY (Puri): Yes, 6-3-1.

MR. DEPUTY-SPEAKER: If the House
agrees, [ have no objection.

SHRI D.N. PATODIA (Jalore): Before
we resume the discussion on the Bill I would
like to point out a serious irregularity.
Various Amendment Notices tabled yesterday
have not been circulated so far, but many
_Motices tabled thereafier have been circulated.
Therefore, in between, many are missing.
Unless those Amendment Notices are circu-
lated in time and unless the members are
given an opportunity to study them and move
further amendments, no discussion can take
place on clause-by-clause,

SHRI SURENDRANATH DWIVEDY:
Let us decide the question of allocation of
time first.

MR. DEPUTY-SPEAKER:
six hours for General Discussion?

You want

SHRI SURENDRANATH DWIVEDY:
Yes.

**Not recorded
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MR. DEPUTY-SPEAKER:
going to extend the total time.
tion 6-3-1 agreed?

1 am not
Is the alloca-

SHRI M. R. MASANI (Rajkot): Let
it be 5-4-1.

MR. DEPUTY-SPEAKER: 1 think, we
can have 5-4-1 because there are about 360
amendments.

=it wAT T A (faeet #1Y): R
30 & ®{q waie F whTHe

SHRI SURENDRANATH DWIVEDY:
It is left to the discretion of the Chair, The
Chair can extend it by an hour or so. You
can distribute the time as 6-3-1 and in case
you feel that more time is necessary for the
Second Reading, you may extend that time,

MR. DEPUTY-SPEAKER: 1 will do
like this. For General Discussion we shall
have five hours. In case it is necessary, we
we can extend it by half an hour or so. In
the first instance, let it be five hours.

Regarding Amendment Notices, they are
in the Press. They will be circulated as soon
as they are available here. There are quite
a number of amendments.

SHRI ATAL BIHARI VAJPAYEE: Will
they be circulated tomorrow?

MR. DEPUTY-SPEAKER: Not to-
morrow; they will be circulated during the
day.

SHRI ATAL BEHARI VAJPAYEE: In
the evening.

MR. DEPUTY-SPEAKER: Not in the
evening. All dments, larly d
so far, will be in your hands before we take
up the clause-by-clause consideration.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): In the light of the fact that there
are quite a large number of amendments, I
would support what Mr. Masani said, that the
time may be distributed on the basis of 5-4-1.

MR. DEPUTY-SPEAKER:
what I have said.

This s
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Mr. Bedabrata Barua,

SHRI HUMAYUN KABIR (Basirhat):

=it vy fomd (92) : 0 oF @15
HIF AT 1

MR. DEPUTY-SPEAKER:
your point of order?

sty fomd: oF ard av ST H
ATIFHT T faamT TEar g |

IFTH 9% JAI F A 9T A qEEA
Ty § T A@r @ 3w ! fEww ol A
gagamr 2 ? foordt mward famr S g
ST & aFedzw & g mafan &%
gEHF A FEr @ faw 71 ot fagm 2
saer & wris g dfew ag faw aga
g€ T & & T ™ @ gree fea
g IR 7 awg & & fa= # faat
wrare @ Sadr @1 wward gieHed
FY § | A WA, TW ANE &1 A
gw & T8 g5 fF faw faaer e
g1 Saet §r Fand pisHea A @At &
ag WMAT Agar g fF oFm s sndt
T8 a1 9 A9 & fae qar A
sas g W FRodmefig frat
fer & fag o1 diw famr & fag wgw
FHE & a9 IW T 9T fear sy forgd
Fo =0T T+ T8 ¥ 98 fawer ?

ot I e (v afa) ¢
§ wy fand F oA F @ W FT GO9I
F@EI

What is

MR. DEPUTY-SPEAKER: The decision
that we have taken is not open for debate
now. Itis final. As regards amendments,
if they are within the limits of the rules,
they are admissible, and we shall examine
that.

st ofe T (q@t) : et i &t
Y ang ary A9 1 wAT afafa 5 A=
o & foe =7 Fr a@ ft T 2 dae
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MR. DEPUTY-SPEAKER: There can
be no reopening of that question now.

SHRI M, L. SONDHI (New Delhi): May
we have the answer to that question, because
that question is now the property of the
House?

MR. DEPUTY-SPEAKER : As I have
said already-..

SHRI M.L, SONDHI: We did not

hear what you said.

MR. DEPUTY.SPEAKER : The hon.
Member had raised a point of order that we
should bear the length of the amendments
If the amendments are not
in order under the rules, they cannot be
moved and they will be out of order. But
if it is suggested that because the amend-
ments are too lengthy, therefore, the Bill
should be referred to a Select Coummittee

and that gquestion should be reopened,
then ] am not prepared to reopen that
question now. It has been finally
decided.

SHR1 MADHU LIMAYE: This is
slipshod drafting.

SHRI M.L. SONDHI: Does this

reflect his love of English composition or
does it reflect muddle-headedness ?

MR. DEPUTY-SPEAKER : The fact
that the amendments are lengthy shows that
Government have applied their mind thorou-
ghly and want to have the Bill drafted as
perfectly as possible after thorough scrutiny,

SHRI SURENDRANATH DWIVEDY :
If we are going to take up the amendments
today at 5. p.p., then...

MR. DEPUTY-SPEAKER : 1 have not
seen them...

SHRI SURENDRANATH DWIVEDY:
If you have not seen them, them it is not
possible for us also to see them. If the
amendments are going to be distributed
today, then it is not possible for us to
scrutinise them and debate on them at 5 p.m.
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[Shri Surendranath Dwivedy]

today, There should be some considera-
tion in that regard also. I they want to
pass the Bill hurriedly, let them pass it and
that is a different matter. As we have said
already, we are all suppporting the Bill. As
has been suggested, we could refer the Bill
to a Select Committee for a day or two so
that we may scrutinize the amendments, or
else you may allow more time for discussing
the amendments in the House. Why should
they hustle Parliament in this way? I really
cannot understand this.

MR. DEPUTY-SPEAKER : May I have
the reaction of the hon. Minister? There is
a demand from some Members that since
the Government amendments form a big
bench, the Bill may be referred to a Select
Committee.

SHRI GOVIND MENON : No Select
Committee...... (Interruptions).

SHRI SURENDRANATH DWIVEDY:
Then, extend the time for debate in the
House.

MR. DEPUTY-SPEAKER : The hon.
Member has posed a question now...

SHRI SURENDRANATH DWIVEDY:
From the very beginning, I have been appea-
ling 1o Government that since they are not
prepared to refer the Bill 1o a Select
Committee, we may be given more time to
discuss the matter here. But Government
are not agreeing to this also. 1 do not
know how we are to proceed. I suggest that
Iet the time be extended.

SHRI RABI RAY: You give them a
direction.

MR. DEPUTY-SPEAKER These
things are not done by directions.
SHRI GOVINDA MENON : The

principal object of the amendments standing
in the name of Shri Sethi is to provide that
the compensation shall be paid to the share-
holders direct and not to the existing banks.
All the details had to be provided for that.
As for

referring the bill to a select
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committee, [ stated yesterday that Govern-
ment are not for it (Imterruptions).

SOME HON. MEMBERS: Why?

SHRI GOVINDA MENON : My
opinion is that the Bill does mot require
reference to a select committee. There is no
meaning in shouting ‘no’. They may dis-
agree. They may move amendments
(Interruptions).

MR. DEPUTY-SPEAKER Nothing
will be recorded now, (Interruptions)* As Shri
Dwivedy has suggested, in the light of the
lengthy amendments, 1 will consider a little
extension of time at the appropriate time.

Shri Bedabrata Barua,
SOME HON. MEMBERS rose.

MR. DEPUTY-SPEAKER : Unless hon.
Members resume their seats, nothing will be
recorded. (Interruptions)*

The question was raised in two ways.
Some persons wanted it to be referred toa
Select Committee ..(Interruptions.)  Then
Shri Dwivedy said that the amendments were
lengthy and they wanted to scrutinize every-
thing before passing the Bill and so the
question of extension of time might be con-
sidered. That is the second proposition I
have ascertained the reaction of the Govern-
ment; they have said ; no Select Committee:

AN HON. MEMBER: Where is the
Leader of the House?

SHR1I GOVIND MENON: 1 have
moved for the consideration of the Bill and
it is well known that any other proposal
should come as an amendment, il necessary.

- SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : T want to raise this point.
A lot of Members raised it yesterday : I
also raised it. In principle we agree with
the aims and objects of this Bill. But it
is a discriminatory law and the Supreme
Court may strike it down., This Bill which
we pass in Parliament had made certain pro-
visions...(Interruptions.) Take the case of
the Unit Trust of India. Please listen to

*Not recorded.
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me, at least for a change.

st fi oo (=ren): swreny ARy,
A9 TAT A FHAATE AT F | B AW
AT FATETS F7AT 123 £ . (SwEE )

SARIMATI TARKESHWARI SINHA
(Barh) : No Member has a right to inter-
rupt another hon. Member and deprive the
House of what he or she has to say. I can
understand communist tactics in not allow-
ing Members to participate. But [ cannot
understand Congress Members doing this to
deprive another Congress Member from
saying what she wants to say...(/nterruptions.)

=it siff g : g g8 wwAT A4-
e FCAT AR F AT @ourionoe &
oW ¥ FAWOFA TAE FL OART E,
afsd aaw & 78 s 2 fF widw F
Frad et ara #F Fa0 § L (smEEE)

MR. DEPUTY-SPEAKER: This point
has been decided. 1 am not prepared to
consider the question of reference to the
Select Committee. Bul the guestion of time

will be considerd when we resume the debate
at 2 PM.

13 hbrs.

The Lok Sabha adjourned for Lunch till
Fourteen af the Clock.

The Lok Sabha re-assembled after Lunch ar
two minutes Past Fourteen of the Clock
[SHRI M. B. RANA.) in the Chair

STATUTORY  RESOLUTION RE
BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
ORDINANCE.

AND

BANKING COMPANIES (ACQUISI-
TION .AND TRANSFER OF UNDER-
TAKINGS) BILL—Contd.

= e e @ mamafy wEE,
gag & =gaear ¥ g O A @ oar
... (W) AU smaer &1 OSE §
... (=mEEm)..

=Y ofg T/ ;. wERE |Igd Aise
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MR. CHAIRMAN ; Shri Tulshidas
Jadhav.  Then, 1 will call Shri George
Fernandes,

ot g A (aroe): aaafa o,
T8 WUy A 3 @rIE ¥ oF T §
IR ifrer i aeE A FA A
W8S afraa G8 § o1 wgA g 5w
g9 1 Sifery dlw uft & 99 o}
w7, fedt eftw o JgA 1 oo
N ICRAT gAl 918 ¢ 98 & F
afer agt o7 tan faart 2ar 3 f% o=
FTE TEAT FIEAT ATRAT & A1 ITHI AF
Ofx & Jrew w1 At qg fad qar #)
o AR Aed & fan @wr Aty ar
¢ ferzvan wov £ A% Zisw smw
Froe Fr giEifeey 3@ § gt 9x AT
UF T &1 W@ Far 2 R e AR
g o F aY9g Jrae g3 WA g W
@1 9 417 ¥ @€ gq 41 97 WA
#z T o I9F A= § @y dme @
TS AE ated & | ar A e H 't
weaq § fogawe & agl o o 9 991
3rF Of & Seferg =@ =1fgg | X
et #1 7o Toag T & A1 R F FS
STIT FAT g a7 98 ANFL HT TFav g, fFy
afssF difen ¥ #¢ asar & 1 gg afeariz
W W A gEe aree FEr g Sl
qT %1% o demw A AfF & sv famrd
FIW@IFATE | TP & Tz @
F1E Y JUAT A9 IIFT AT AL & oK
T TUT IUT ATF AT & | AT g I
7gi v fow aeg & 99q1 @ IuEr IJ@HL
Mg AR g ggi 9 dMO9 H S
T o 2 7 gt fau @ e dw]
qTgL ATT g1, §F aT9 F1 off gH drEAT
gifge | g faw ag aga g0 AT
T & T gwa AL FAT ATEar g
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[ geretaTe Smae ]
A9 H1T gEL Y IudT § qur ey
TFHT o ;Y et § 70 fEae g
feagr TUsH ETIA & IR @ ATE AT
arg AEY g AIfge | aw s & AW
fraeT 21

MR. CHAIRMAN: Shri Tulshidas
Jadhav has raised a point of order regarding
maintenance of peace in the House and
avoidance of interruptions when other hon.
Members are speaking. 1 entirely agree
wiq: him and 1 request all hon. Members not
to interrupt when other hon, Members are
speaking.

=t A O ¢ IH gET 99T
ot watEar ft e AR & S am
T gag gAw IoE A1, aaF wfw &
T sy WY WA & STIE FEAT TIgar
g ¥ fow fadas o 39 w9 agw ==
& 39F wEgm F1 d@d gu o faw
SETL AT GAg 13 G & sz gl
9 TEAH I —FH ¥ FW F HUT e+
AR ¥ Fg aFaT §—F T faw FY
o T & 9W WA A g & |
oz wET 4 i faq & arav & ow faw
FY 77 ¥ | FI7A F¥ g7 o1y | aifE
St ST gy § # sEe ¥ owWiE
faer % w19z T FT FW FT W@ § A
MaRttaarz @ & mlam s qa
X F a1 W ATAT H ATHL I THFEE
TIAY T FW FA, IAFT FAT THRT FT
e T faer fo@d ¥ eFEz TeA AT
FTH FT TF | T J97 Y AT &
fF qd o fagial &1 #awg & g ar
AT WG T TZAT ATHA ST AT AT
¢ fr famr &1¢ oY @y fadms @
AT 5T AT 29 & svaT WY TS
AT T § 37 9T A 5 AT =fge @ik
g At Y FFEE weATRW 1 AF AT
FY £ a1 oy o awat § 7 favaw w
HFT IT AL AL O WY @y ¥ O¥
Tt arfaw & AT gE Aoy =i
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F% foF arer To#Y A9 FREY & QU9 AW
faam a1 59 F9 AT T &Y gga
Fr dfgm war Wy | & www FA A
qEl & g9 awar g 6 11 arde
1 FQ(A H ASATIY IT T8F g1 o1 @Y
g1, (sowaw) .. .gw 9Ed /11 arde
¥ g ffeft Wt greg § 9g fadmw o
& W ogw g Wy fv arewdw
F faafasr § wg e A e #§
T F! TELT TS | AW ATAT HHAT
@ fags 1 9w #F, w=RA A
fofe <% 11 arda § ogd & =7 #¢
fearomr . wwam & gw @ oW E
gt g & dmfer &t qza
TH T faw Y a9 # A F aw W=
faar snr A I9F avz v\ fam #r agt
g Fgd g @ 11 e & ogw & saF
T F famr sy | qur S wEeEa &
s afew Iz & fF 3 AT I
o F1 @ FT ) A A dew
mEar g1

it s g (faeet @=w) @ wo-
qfs oY, mg fam FIHN FigERE & AR
agEqu oY & 1 qg 1 @ w5 Fe
IS & 7w faw 1 @y g & g
¢ gt s @ kg
i Y gEh wa g Afew ww s
T g1 & a1z Wit ag smawaw & fF T
9T g =1 & fa=me fear s g
FT o 6 ol snow g fF 3w aRT

& Y Y | S T fae & quicar o H

&, T ot qey o AGY o §, & U@ &
ot g% § @in X @ £ 5 % w1 asdie-
w0 g1 Afgd A WY, ¥ wrAeE
fema &t &R A fgadt o qar S
¥ Ay O oy €, Faeay ag win & f5 9e
ATHAT ¥AFE FHST FqU AT AIhEY
1l arfrg F awrg # agi a% A4 &
fad dax g f5 o fm & fod & a7
faer I #94T &F Jrr afs wum W
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ot #1 W A Fw @ wrrE wC
e ftar @, waad, amwdran
= faw & avaw anfani &, @t et
&, F1AY anfai 8, o st o fam S
& A & fa=r< 78 fem mn, ¥ @w ard
Y & e

Tg TET A Enir R @ o aw ¥
faamerems fawr #1 g7 Fx ¥ SR
& A Y a7 | gl aF gR O
g oW A% aEIe ¥ owr W FrE
for = aw & T fean, aafe
fasr 9edt % 7w gu & ik @w W g,
AfeT d9F ST H Q1 A F wE A
¥ o gu & | 7€) oF fa faw @ Y faar
7z FHA W qw fFar o @ 20
Tg 9T g ghit | & que A o ¥
FEM fF ag &1 F1 wEmEn 51, AfeT
S oF qIIqAr g, a1 qifeamed feew
F 9 g fraw & IwT AW @ w9 qee
F o F a9 ¥ o FPmF R EER
ZATE T9 WTAT # @ EE @ At ar
g gme afywdl F Feifeas § s
AT TCHIL & Fg 6 oq A0 a6 A
Tg AT T TET & T qg A0 AL FHFHTC
Foit Gifed fr ag faw ¥¥se sAA «y
Y A YA FHE A W A A
sot fetd 31 A, 9 faw s
i F g Niw g7 e s fe
frg e &1 F3F &1 FXwC A @ 26
qae fa &, ol aw g g% gewa g
qr, & &t gEuT 9IFTT AT avE ¥
AT | IART TR O g R gIwe S
anft aF drEA F qU AT a8 fivem 2
f& @ o g TR ¥ AT W de
T | ggfad & wna 54 Y R A9 A
fa3g &% f& ¥ § ww oifeamzd
Sfaeq 1 araq fr @@

=it wy femd ({7) : mwmfa wdam,
g anfeqs 19 ardre & Tt fmar mar
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1 20 ardra &7 fav ¥R @ T AW
¥ qmF ot | 78 21 arde F faw @ w
FFT ¥, &7 wiw o F o4 AT
ani ¥ dgma @ oAl #, Ry Eww
7 o | R 21 ardw @t faw dw
fwar wmar &, 9, giw feA & fad ag
fawr dga aifeardizd 72 & a8 W
AT FFAT T A A TF ATAT TATEE FAAT
FHEY FY Fodi? qragw wrew s @
gt AfeT R o e SR R
it frarft 9o% fad o Gasat
FarT AT

whaw ag g f5 g ot fawr
ors fam & a= 3 fer @ o st |
s F oA @l A o g% e Tl
FEAT 2tan AfFT 13 A F aF F g
g1 a9 7 oong A=y § fF fawmr @
FT A g FT o @ni 7 1" fadus
FY T F7 Fr9 fpar § 7

feltam ag ¢ 5 s o &
afasrdt &7 ol g3 Y afFm F1 qq=
21 & awar 2 e g 3o o o e
Homaamadi 2w e dfew Fam
F1 3T 7 F Fav A vy faavan argar
g 5 mgi sl ofefads famr smn
a1 fred s & afgwd § 3 OF
A FY aTA A AT FTEAT A SFer fFar
a1 fF TR SeEt qre FO, ST L
¥ 4 ¥ FfET gw oA ¥ @i W
it 1 o ga Fegfaee el A of
a1y foar a7 | 3 SATEE FHA A AR
Iy T g d wrAa R 9w § guTgy,
=y afEed go1 § HATHATH ¥ 556
ot gaer garw aq fear 4, dEA &
o G 7@ § ot g 9T F A A1 AT
2| fpw gw fom sfwar o fagra &
AT @ & I9H! IIE A AR | OEE-
w3 & w0 fagr &1, & w% I Fg 39
3&ﬁw&$guﬁttﬁmglfm
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[+ft wy fowdr]
WY A F FEE aER A S
T FT gH FHAT FAT | AR A96 A
WATET YT &, e {1 S ;g 7 F21 I
FT g9 FTAET I5, W A TE W E
T FIHFIT TEIE F 4T FT TCEGFIT
F1 AR T F e Ao w w1
drgw Sav g g Afew gara ag
e = sarna ofeefadtsr famr o fean,
A9 SEUR q4ar " & § faee
aeré FT F g9 99 F1 sargz ez
FHE X A 7 AY ;r gwg & fF AR
ZAT TW WM T ATH AL A TE

=Y ot g% & T o A gE Ed
& gz & 3 & HtF i § N afar-
el oo & fafaee & 99 %1 #7
fagt faelt 9t sk #7r av fF ag wiv
et gafay wesy faq &eh o od §
T WA St @ &g fF g oz
F g Oge & & ¥ T A fF osangz
qiferariied FH2t F1 [THAT ITA AW 2w
IT FTARGT FI |

A =T AR gl F ATTAL TS g0
st st faomg q@ qafae %0 A=
faq & fo7 o2 faw ¥z Ga= #3990 &
T 9T A gfrar aar g@aw #@ oof
g zo% fau Jza7 9¥ ot aw 9@ oy
WY §o € auifs gw o fas 1 gure #%
H AF aMFL FgIAT qd1, HAZLd
YT mrareor @ & fga & arg ze H
ET 8T 8, TH AT ST gAR I OH
AT AT & | 3AF fag f gum A4 F
frdga 75 fF ag o= 1 qas
#re gam sfaFm) Y e 7Y

SHRI K. NARAYANA RAO (Bobbili):
According to the rules, once the
Bill has been introduced. the next
stage in motion for consideration or
motion  for reference of the Bill to a
Select Committee or motion for circulation,
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Yesterday, the Bill was moved for considera-
tion and two or threc Members participated
on the consideration motion, We are now
at the stage of active consideration of the
Bill. At this stage it is not open to suggest
any reference to a Select Committee.

SHRI VASUDEVAN NAIR (Peermade):
We would like you to give your ruling on
this point.

SHRI GOVINDA MENON: There was
this demand yesterday for sending this Bill
to a Select Committee, from two or three
sections of the House. Yesterday, we spent
a good deal of time discussing over this
matter, and then I moved this Bill for consi-
deration, and as Shri K. Narayana Rao has
pointed out, there were three or four speeches
including mine.

n urn. MEMBER: But a larger
number of umendments have come after that.

SHRI GOVINDA MEMNON: I very res-
pectfully submit that it will not be possible
to finish the work of a Select Committee in
three days.

SHRI KANWAR LAL GUPTA: why
not 7 We agree to finish it in three days.

SHRI GOVINDA MEMNON: That is what
1 feel. (Interruptions) Why not they give me
an opportunity to speak 7 1 do not want to
show any disrespect to anyone in the House.
But it is amusing that persons who oppose
the principle of the Bill rise one after the
other to say that the Bill should be sent to
a Select Committee, At the time of my
motion for leave to introduce the Bill,
Members of the Swatantra Party and the
Jan Sangh Party opposed the grant of leave
to me to introduce the Bill......

SHRI M. L. SONDHI: So, what ? We
are ooly upholding the parliamentary proce-

SHRI BAL RAJ MADHOK: We op-
posed the introduction. But we have every
right to say that the Bill should be referred
to a Select Committee, ... ..

SHRI M. L. SONDHI: What is the
hon. Minister talking ? We have every right
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to follow the parliamentary procedure and

suggest that the Bill should be referred to a

Select Committee. Why does he want to

introduce this personal clement of vindicti-

veness on those who had opposed the intro-

(Interruptions). Our motives are
We want to defend parliamentary

duction . ...
bona fide.
practice.

SHRI GOVINDA MENON: I have not
introduced any personal element. 1 have
not referred to Shri Sondhi; I have referred
to the Jana Sangh Party which opposed the
principle of the Bill and said that now one
after the other members of the Jana Sangh
Party want us to refer it to a Select Commi-
ttee..... (Interruption).

SHRI M. L. SONDHI: In a cooler
moment they will uphold this, They are not
opposing it on that ground; in this situation
they feel that there is some tactics. My
fundamental suggestion is that this House
upholds the democratic procedure of sending
the Bill; to a Select Committee, Even if it
goes to a Select Committee for three hours,
let it go to the Select Committee.

SHRI GOVINDA MENON: Sir, this is
the first time that I come across a situation
when parties opposed to the principle of the
Bill; want the Bill to go the Select Committee,
The object is very clear.

Shri Dwivedy said that there were cer-
tain amendments which the Government
themselves had given notice of and, therefore,
some further time should be allowed. Earlier,
in the forenoon, the hon. Deputy-Speaker
accepted that request and said that more
time would be given. Having been given
more time, further representations that
it should be sent to the Select Committee is
only robbing out of the time which has been
granted by the Deputy-Speaker.

As was observed by Shri Rao, once
introduction has been allowed and debate on
the consideration of the Bill has been pro-
ceeded with, this motion for reference to
Select Committee cannot come. It should
have come yesterday and not today.

SHRI S. K. TAPURIAH (Pali) :
Your amendment have come today.

SHRI GOVINDA MENON: Regarding
the amendments, 1 referred to the amendment
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in my speech, It is only one single matter—
there may be pages of it; that is all right
namely, the payment of compensation should
not be to the existing banks but direct to the

shareholders.

Sir, I very strongly object to any attempt
now to stall the progress of the Bill and I
would request you to see that consideration
of the Bill proceeds.

SHRI S. S. KOTHARI (Mandsaur): Sir,
permit me for half a minute... ..
(Interruption).

MR. CHAIRMAN : Shri Kothari.
SOME HON. MEMBERS rose—

SHRI BHOGENDRA JHA (Jainagar):
Sir, either you give your ruling or you have
voting.

SHRI INDRAJIT GUPTA (Alipore):
The same arguments will be there on both
sides.

MR. CHAIRMAN : [ have promised
Shri Kothari half a minute. We shall hear
him for half a minute and then we shall
see.

SHRI S. K. TAPURIAH : Why do the
Communist friends not go and sit with the
Prime Minister on that side ?

SHRI SURENDRANATH DWIVEDY :
If there is a point of order, I do not stand in
the way but you should not continue this
discussion any further.

SHRI S5.S. KOTHARI: Sir, the Bill
will be passed and 1 would not like to stall
the passage of the Bill. [ would submit only
two points.

Firstly, certain amendments, which have
been presented by Opposition Members,
would most likely not be accepted by the
Government on the floor of the House—
generally they do not do it—but in the Select
Committee the question of prestige is not
there and they can accept amendments there.

Secondly, Government has not yet bezn
able to crystallize its ideas with regard to the
various provisions in the Bill.
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SHRI GOVINDA MENON : It is
sufficiently crystallised.

SHRI S. S. KOTHARI : The hon, Law
Minister is innocent and ignorant of banking;
he does not know anything about it. He
is changing the provisions of the Bill day
after day. Therefore, it is necessary that
the Select Committee sits in a calm and
cool atmosphere just for three days,
examines the Bill properly and passes it in
a proper manner. I do not personally want
to stall the Bill. 1 can assure the hon.
Minister, the Prime Minister and the House
about that.

SHRI P. RAMAMURTI (Madurai):
Once the matter has been canvassed by some
Members and you have asked the Gover-
ment side to reply on behalf of the Govern-
ment, either you give your ruling or you
allow a free-for-all discussion. In the other
case—excuse me for saying this—there is no
nead of calliog the Minister who is piloting
the Bill and was speaking on behalfl of the
Government, Either you allow a free-for-all
discussion on the matter—let us have a
discussion of the matter ; I do not mind—
or you give your ruling.

MR. CHAIRMAN : There is no point
of order by any Member so that I could give
my ruling. They are all suggestions made by
hon. Members. Now, we shall proceed
with the consideration of the Bill. Shri
Bedabrata Barua.

SHRI BEDABRATA BARUA (Kaliabor):
Mr. Chairman, rarely in the history of any
country has there been so much unanimity
on a measure as we have to day. Not only
those who have represented centrist opinion,
all opinions in the country have welcomed
it. Not only the vast masses of the country
have welcomed it but, as one representative
of the Jana Sangh has derisively said yester-
day, rickshaw-wallas, sweepers and stone
breakers have also welcomed it, That is
very important.

SHRI BAL RAJ MADHOK: There isa
challenge. At any place in any hall come
and talk to the people and I will also talk to
the people. Then we will see......(Fnrerru-
ption).
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SHRI INDRAIJIT GUPTA : We accept
the challenge......(Interruption)

SHRI BEDABRATA BARUA: People
have already accepted the challenge ......
(Interruption). They are today facing the
gigantic challenge of the common man and,
therefore, the Jana Sangh and Swatantra
Parties have slowly been changing their
ground, From the very begioning to
the discovery of the argument that it is
against the depositors and the employees it is
a long, long story. They started in this House
by saying that this Ordinance was hasty,
Then Shri Masani came to this House and
said that the right of the privileged minority
has been assailed. Then the employees, the
shareholders and all these arguments were
not there but when they saw that they had
to retreat before the mightly avalanche of
popular anger against this type of tactics,
they have come to the brasstacks...... (Intetru-
ption). They have come to the position of
discovering arguments that people with better
motives say sincerely that they have been
trying to ride two horses at the same time.
1 would ask the Jana Sangh as to where is
their social theory. They have been people
who run with the hare and hunt with the
hound. They say that non- nationalisation
is their policy. If non-nationalisation is
their policy, concentration of economic power
is their policy and the interest of monopoly
is their interest. In that case how do they
bring in the interest of the common
people ?

We have confronted the people with a
regular programme of progress. It is not
even progress; it is just breaking the stagna-
tion of centuries. It does not bring in the
question of socialism at all; it is a pure and
simple question as to whether the private
banking system has been able to mobilise
the resources in the country to the desired
extent; whether they have been able to
mobilise and give the proper resources lo
the rural and semi-urban areas; whether they
have treated the resources in the right
way or whether they have placed these
resources at the fact of people who control
monopolies and whether all the wealth of
resources of private banks has not been
ploughed to the service of monopolies.
Have not their resources failed to be
utilised for the medium and small-scale
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industries ? These are the facts, Even the
protagonists of non-nationalisation of banks
have never succeeded in giving answers to
these mighty questions that have been raised
in the country, so poor as India, with prob-
lems of mobilisation of resources, It is
essential that we do not go by side channels
and invent arguments to protect the vested
interests in the country,

It had been said, very curiously, by
somebody yesterday that it is a slogan. Is
it a slogan to nationalise banks, to put
society in control of resources, from merely
1/4th of national resources in bank deposits
to 85 per cent of bank deposits and to
prevent of misuse of resources that has
taken place for so long ?

Then, the question of minorities was
raised. It has never been a democratic
theory to say that minorities have got a
right over and above the society. The
society has a duty 1o assure justice to the
common man. Today, democracy is very
much being talked of by those people who
are on the side of hundred and old directors.
They talk of democracy. Is democracy a
class rule 7 They do not say that. Buat they
mean it. In Britain, first of all, the Lords
came. Then, there was transformation.
The industrial people started influencing in
a major way the policies of the Government.
Then, the House of Commons came and,
ultimately, it became an effective instrument
of mass power. Nobody raised the issue
in England. Even Laski and, after him,
G.D.H. Cole did not raise it.

Nobody has raised the issue that if you
go with the common man, vou create
communism. Nobody has raised this type of
argument that anything that you do in the
interest of the common man, anything that
you do for the benefit of the comman man,
is communism. It cannot be.

Then, the question of fundamental rights
had been raised. It is considered a ‘religion
that the fundamental right should be main-
tained. It has been a religion with some of
our friends, particularly, to our right, that
judiciary is sacrosanct, that its views are
sacrosanct and that you cannot challenge it,
May I quote one view of the judiciary on
the fundamental rights? Has not there been
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a remark that the property right is the
weakest of the fundamental rights that
should have been on the statute book? In
spite of that, we have a provision of payment
of compensation. What is that compensa-
tion? When we take assets and liabilities, we
pay compensation. 1 know of a case where
the value of a share of Jessops went up from
Rs. 22 to Rs. 50, It is they who put down
the value of shares. They say, *We have

the goodwill.™

Sir, while going in a jungle, a common
man, a weak man, felt that a hefty dacoit
may be his best ally while passing through a
dangerous area. A common man may also
feel that there is a tycoon who is in control,
will be the last man to fall down. He has a
belief in his capacity to survive by all types
of means. So, this goodwill cannot be
valued. We have devised the way of
compensation...

MR. CHAIRMAN : The hon. Mem-
ber may try to conclude now.

SHRI BEDABRATA BARUA: On
this question that the deposits will be given
to the public sector and the public sector
will use them Mr. Jaya Prakash Narayan.
comes in, They are very happy that he has
criticised it. His criticism was subject 1o
this, unless you bring about a fundamental
change, that is, socialism in economy, when
you have to give the deposits not to tycoons
but to the development of industries, Today,
we will be compelled to use the deposits for
the development of industries, not to give to
tycoons. We will have to have a social
sysiem whereby the deposits will flow to the
common man.

This is a beginning in the right direction
because, for the first time, we have come to
control the vast credit in the country. There
have been talks of subversion. I am not on
one side or the other. When the Ordinance
was promulgated, very serious suggestions
were made that the President should not
have given his assent thereto. Parliament
has every right to approve of it or disapprove
of it and throw out the Government. Are
you going to subvert the Parliamentary
system by making these suggestions? 1 say
that a small man anvwhere cannot subvert
the Constitution, All Constitutions have
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been subverted from the top. The Weimer
Constitution was subverted from the top.
Gen. Ayub Khan come to power by subvert-
ing the Constitution from the top. There-
fore, any suggestion that we subvert the
Parliamentary democracy and prevent the
intentions of the Constitution from coming
into effect is certainly, very dangerous and
very bad.

The very ideology to build up industrial
empires goes ill at ease with socialism.
They are all socialist-supporters of industrial
empires; I have full sympathies for them.
If one accepts socialism, one cannot accept
industrial empires. Socialism means that
this mad ambition to develop industrial
empires must be given up,

The nationalisation of the Imperial Bank
has been a success. Though it had not been
able to utilise all the funds for the common
man, it is beiter-oriented to do it. Sixty
per cent of the branches have been located
in the semi-urban and rural sectors. This is
e great achievement.

We should be careful about what is
going on in the press and in the country, In
the name of democracy they want to
support the worst ambitions of the mono-
polists. If we proceed in our democratic
ways, we would suceeed and we will create
for the common man an era in which he will
be free from the exploitation of those people
who have ruled us everywhere.

SHRI SURENDRANATH DWIVEDY:
(Kendrapara): Unnecessary and exiraneous
matters have been brought into this discus-
sion and the main issue before us is being
side-tracked. The question of democracy
being in danger, the dictatorship coming
into the field, the Fundamental Rights being
infringed, all these questions have been
brought; those who are opposing the Bill by
bringing these things are themselves losing
the battle,

Let it be made very clear that I stand
here to support the policy of nationalisation ;
whether I support the Bill whole-heartedly
or not is a different question. I support the
Bill not because a great, historic step has
been taken or a revolutionary step has been
taken. There has been nothing like that ;
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I do not see anything revolutionary or
historic about it ; there may be some historic
behind it but there is nothing historic. I
support it because we have been pleading for
nationalisation since one party entered into
Parliamentary elections in December 1951.
Here in the Party manifesto in which we
have pleaded that the credit institutions,
banking and insurance, should be nationa-
lised. "Not only this, very recently, in May
1967, our colleague Shri Banke Behary Das
in the Rajya Sabha moved a Resolution
which was supported by many that the credit
institutions, banking and insurance, should
be nationalised. And what was the reply of
the Government to that ? The Government
rejected the proposal outright. Then there
was the social control which was nothing
but a hoax, Probably Mrs. Indira Gandhi
who has brought this proposal also thinks
that the way the Bill has come, it will ultima-
tely be another hoax, We cannot rule
out this feeling if we go through the Bill the
way it has been brought. But leave that
alone. But when the social control was brought
then also this was the Government’s state-
ment. They spoke against nationalisation.
They said *it is the Government’s considered
opinion that mere nationalisation of banks
would strain the administrative resources of
the Government while leaving the basic
issues untouched.” That was the declaration
in December 1967. Now it has come.
Whether it has come on account of any
personal challenge benind the Party I do not
know. I do not want togo into that
matter, It has come—a good thing in the
sense that it may open the way towards
socialism, It will be the beginning of the
breaking of capitalist monopoly hegemony in
this country. 1 do not find any other thing
behind it excepting this limited purpouse. I
welcome this. 1 welcome this for another
thing that it has tried to focus the political
rivalries, not only the rivalries, the political
ideologies also into focus, [Even in the
Congress Party there is a clash of ideology.
1 believe it should be carried further,

Shri Morarji Desai, the ex-Finance
Minister, while making a statement in this
House said that he was dismissed like a
clerk. I do not want to go into the manner
it was done, whether it was conducive to
democracy or mnot. But if he himself says
he has no faith and was carrying it out as
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a loyal soldier then probably he was reducing
the position of whether he should have been
dismissed in this manner or not is a different
thing altogether, The Prime Minister is now
posing to the country as a great socialist,
which Jawaharlal Nehru could not do; now
his daughter has embarked upon it. 19 &
&f ST &1 She has shown boldness by
dismissing Morarji. She has shown courage.
But she would also prove to be bold enough
if she had resigned from the Congress Party
and come out openly. Because these people
have sabotaged the whole thing, because it is
her statement—it is not my statement—that
bank notionalisation was accepted long ago.
If I remember a right, the process started in
1948, I have a quotation. [ do not want
to go into the quotation. It will take time.
I think Jawabarlal Nehro was chairman of the
Congress Economic Programme Commitlee
and the Committee stated that banking
and insurance should be ntionalised.
Why all these 20 years it was not
done. [ want to ask. Who prevented this
happening? Parliament, according to her own
statement, in 1954 decided that the economic
development should be moulded towards
socialist pattern of sociely, She has repea-
tedly said that this was a continuing process,
we are not introducing anything new, it is
not the beginning of the era of nationalisa-
tion, She has been the Prime Minister for
over four years. 1 would like to know who
prevented her to do this before ? Why was it
not brought before ? By bringing it the way
she has brought it, she has opened herself to the
criticism that behind it there is no economic
purpose. There is no deliberate direc-
tion to thechange of economy. But there
is some other thing behind the whole affair.
I may put it again to her.

MR. CHAIRMAN:
Member’s time is up.

The  hon'ble

SHRI SURENDRANATH DWIVEDY :
I have taken only 5 minutes, I will say
what I want to say. I won't stop like that.
You cannot shut me like this. You are new
to the Chair. If you want me to stop, I
will walk out.

MR. CHAIRMAN : I do not want
him to walk out. I want him to be here.
But the time given here is only 8 minutes,

SHRI SURENDRANATH DWIVEDY :
No, no.
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SHRI SHRICHAND GOYAL (Chandi-
garh): That is according to the old
calculation.

MR. CHAIRMAN : He can have five
minutes more.

SHRI SURENDRANATH DWIVEDY :
I cannot do justice to the subject in five
minutes. I have not even begun.

SHRI GOVINDA MENON : Speak to
the Bill.

SHRI SURENDRANATH DWIVEDY :
Let it be made very clear. I do not think
this is a measure which is really going to give
direction to our national economy towards
socialism. If that was so, is it not under
the leadership of Shrimati Indira Gandhi
that the workers who wanted a need-based
wage were crushed in this country 7

SHRI M. L. SONDHI : Indraprastha is
here. No judicial inquiry.

SHRI SURENDRANATH DWIVEDY :
If it really means nationalisation, I would
like her to earnestly consider certain things.
Nationalisation does pot mean mere
transfer like the railways or airways
from the hands of Birlas to the hands
of a Singh or a Jha. It means less of
over-centralised control, no bureaucratic
control. The speaker preceding me was
saying that society would have control
and workers' representatives  would
be there. Does the Bill indicate any such
change or it is again another dose of natio-
nalisation which is already in vogue in this
country. The Bill indicates no such change.
Neither shareholders nor banking experts
are there in the scheme of the Bill. There is
nothing to show that society is going to
control them, It will become a department
of Government. I warn Government and
I warn the country that like in other
nationalised organisations, if the Bill is
passed here giving enormous powers to this
Government, they will have in their hands
powers of Patronage which will be misused
and people will lose faith in such pationalisa-
tion.

Public undertakings have earned a bac
name because of mismanagement, because
of mishandling, because of lack of cfficient
performance. My hon. friend, Shri Dande-
ker, was arguing against himself whep he
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was saying that he was getting 22 per cent
dividend from the Punjab National Bank,
what would happens if it were taken over
now ? I have here statistics to show that in
spite of its being overstaffed and bureau-
cratic—people do not like it—the State Bank
of India, in comparison with the 14 banks
which are proposed to be taken over, is the
only bank which has declared a dividend of
23 per cent. The others have declared 22,
20, 14 per cent and s0 on.  So there is no
apprehension, as far as shareholders are
concerned, as far as the people are concerned,
that the dividend rate will be reduced
because here is a public sector banking
institution which has declared more dividend
than all the so-called efficient banks which
we are now nationalising,

Again, what has the Prime Minister
done? Really speaking, the entire banking
network has not been taken over. It has
left out the foreign banks, It has left
untouched the small Indian banks. These
banks are not small, They hold about Rs.
1000 crores. Who are they? What type
of the banks are they? They have left out
the Catholic Syrian Bank of Trichur which
gives 99 per cent dividend; they have left
out the Bari Doab Bank of Hoshiarpur which
gives 93 per cent dividend. There are other
small banks which give 50 per cent
dividend.

As for the foreign banks,
about 14 of them, They command about
Rs, 456 crores. These banks do not fun-
ction in parts only to receive aid etc. The
Mational and Grindlays Bank has branches
all over, about 53 in number. The Mercan-
tile Bank and the Chartered Bank are also
there. They are repatriating a large amount
of foreign exchange through these banks,
You have left open all these things. The
tycoons against whom you are contempla-
ting these sleps can divert their resources
to these Banks; they will operate there. How
is this Bill going to prevent it? If you really
want to give new direction to the economy
it was upto vou. Was Parliament not
prepared to support you? Why have you not
come forward to take up the entire banking
institution? Who can guarantee that the
small banks would not grow big and
begin operating in  the same manner

there are
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as the present banks were doing? In-
spite of this Bill there is no such scope
for free play of economic forces as before ;
this does not solve all our problems. Secon-
dly, you have left the peneral insurance
business. Only yesterday figures came out
that 72 Indian and 57 foreign companies are
operating and their assets are of the order
of Rs. 145 crores. You have not touched
them.  Are they bringing forward a Bill
pationalising general insurance? There are
other things also to be followed up if you
really want to give this nation a socialist
directive. I wish to point out how they
have not given proper thought to the whole
scheme of things. We have supported the
Ordinance and this Bill also because we
thought it was the right move; in whatever
method it has come, it is only of secondary
importance. But nowhere have they explained
the urgency about the Ordinance, that because
the banking directors would try to tamper
with the money, they have to do this. Nor
is there a provision that the unaccoun-
ted money in the lockers should be frozen.
All the unaccounted money had been taken
out and they had only earned a bad name
before the Supreme Court by hastily promul-
gating the Ordinance giving rise to a feeling
as if they did not want to raspect Parliament.
They did it when Parliament was about to
meet. Therefore, 1 say that they have not
given proper thought to the whole scheme.

The suporters of this Bill are saying that
they are doing it for the sole purpose of
making money available to small indus-
trialists and peasants and poorer sections of
society. If we pass this Bill today, are they
going to implement that policy? Unless they
change the credit and investment policy not
a single pie will be diverted to these sections
of society. No money would be made
available to the poor peasants about whom
they are crying hoarse. 1 have figures with
me on the record of the State Bank of India
which had been nationalised years ago. Out
of Rs. 540 crores the State Bank has given
Rs. 129 crores to its directors and their com-
panies; that means 24 per cent. The fourteen
banks that are nationalised have given Rs.309
crores in 1966 and Rs. 350 crores in 1960 the
amount outstanding in their companies is
Rs. 260 crores. But what is the record of the
State Bank of India? That becomes important
for our consideration. If the same thing is
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repzated in these banks, then these directors,
whoever they are, will grab the money for
themselves and not a single pie...

SHRI S. R. DAMANI  rose—

SHRI SURENDRANATH DWIVEDY:
I am not yielding, Mr Damani—will go to
the coffers of the Government. The money
will go to the pockets of those directors, to
avoid which we are so anxious that a Bill of
this nature should come. Therefore, we
wanted a proper scrutiny of the Bill. You
say a Commission will be appointed to go
into these aspects. It will take time; I do
not know how long, but what I would sug-
gest is this. You should have indicated in
this Bill what will be the pattern of invest-
ment and how credit should be given
and how it should be exercised. You
should have provided it in this Bill; the Bill
is lacking in this direction.

1 will point out again about the agricultu-
ists. Let us not delude ourselves. 1 do not
think our agriculturists will be saved from any
burden whatsoever it is not that by the
nationalisation of the banks they are going
to be the primary beneficiaries. It is not so.
What is the record of the State Bank, I would
like to ask the Prime Minister, Othker Banks
in India in spite of the directions of the
Reserve Bank, have not obeyed ihe orders;
they have violated them every time, always,
What is the record of the State Bank
of India ? The State Bank has only gota
dismal record. 1In 1966, it has given only
0.08 per cent to the agriculturists. Just
imagine; they might have opened branches
here and there, 4,000 and 6,000. But this
is the record. Therefore, [ still insist on
this: if you really want to achieve something
for the poor, it should be done properly.
Even in respect of compensation to the share-
holders, what have you done? The actual
shareholders’ money in these banks will not
bz more than Rs. 46 crores. The actual
assets on which you are going to calculate
the compensation will be hundreds of crores
of rupees. 1 think it is more than Rs. 2,000
crores or Rs. 3,000 crores. Il you are
going to calculate the value of compensation
on that basis, then this country will be
drained of all that we are going to achieve,
If you want to pay compensation, the
compensation must have been based on the
shareholders’ shares and of its market value
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on the day vou nationalise the banks. But

there is nothing like that in the Bill.

Thirdly—this is my last point— we know
what has happened in France. France is not
a socialist country, It has nationalised the
banks. But my friends over there must under-
stand this: they are giving some credit to
Shrimati Indira Gandhi by saying that she has
brought socialism by this banks nationalisa-
tion and then she becomes a hero; they say
she is progressive, They are giving this
opportunity to her, In France, this has
been nationalised, but, at the same time, I
tell you that in France, the Bank of France
was there just as the Reserve Bank is to us
in this country. When they nationalised
the banks, they did not burden the Bank of
France with this policy of credit control. It
is technical surveillance that is necessary: a
technical surveillance to see whether they
are operating in the right manner or not.
The Reserve Bank cannot do it. There
should be a Bank Control Commission,
which will consist only of technicsl personnel
who would go into this question whether the
protection that is given, the provisions that
are made for the poorer sections of society,
are really observed and whether really the
money is being transferred in that direction.
That would have been the proper attitude
and the proper approach.

Therefore, what I say is, although I
support the Bill, it is just another dose of
nationalisation as has been in vogue in this
country in the past. 1 do not accept that
this measure is going to usher in socialism in
this country, unless, as | said, other measures
which are equally urgent are taken up, and
the Government actually gives a direction
that in order to move in the direction of
socialism, not only this but other necessary,
consequential measures should be also
taken up. Then only this country will be
saved.

15 hrs,

In my opinion, this was just a personal
confrontation, Ultimately, the Congress
Party will themselves settle together. Let us
not, therefore, read more into these conflicts.
It is a conflict of leadership and a conflict
of personalities. Let us not read into
these conflicts as if there is an ideclogical
clash in the Congress organisation ard out
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of this real polarisation will set in in the
country. Let us not suffer from any such
illusion.

Since a step in the right direction has
been taken let us consolidate our forces and
let us see that these peonle do not hesitate
again or falter but go ahead in the way of
socialism.

SHRI P. VENKATASUBBAIAH (Nand-
yal): My hon. friend Shri Surendrapath
Dwivedy who had spoken before me had
spoken everything except what was relevant
to the Bill.

The introduction of this Bill at this
juncture is a credit to the Prime Minister
and to the Congress Party, It has taken
the wind out of the sails of the Opposition.
1 am amused to see some of our friends
gloating over certain splits that they think
have come about in the Congress Party. We
are not going to oblige them. The Congress
Party is a democratic organisation and we
express our views freely and thoroughly
there, and we do not suffer from any regi-
mentation of thought or from thoughts that
are being imported from abroad. It isa
democratic body where opinions are expre-
ssed freely, This Bill represents the triu-
mph of the rank and file of the Congress-
men who pleaded for a realistic socialistic
policy to be introduced in this country.

Unfortunately, many matters were brou-
ght up by Shri S. A, Dange yesterday. It
was most unfortunate, He probably feels that
every difference of opinion in a political
party will bring obout a split as it is bring-
ing about in his own party. He does not
know that in a democratic organisation,
certain views are put forward and then the
broad consensus is taken in consonance with
the manifesto and programme of the party.
That is exactly what has happened in the
Congress Party now.

Coming to this Bill, as 1 have already
said, a new direction has been given with
regard to credit and investment policy of
the banking system. I am at a loss to
understand how some of my hon. friends
say that nationalisation will usher in
communism in this country and also dicta-
torial rule. T would submit that it will not.
If society is to function effectively and move
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towards the goal of socialism, and if every
organ of society has to live up to the
standards expected, then this is a measure
that will accelerate that process. That has
to be borne in mind by the critics of this
Bill who come forward and say that nationa-
lisation is going to doom everything in this
country.

The objectives have been clearly defined
in this Bill and they are—rapid growth in
agriculture, small industries and exports,
rising employment levels, encouragement of
new entrepreneurs and the development of
backward areas. Coming as I do froma
rural area, my experience has been that
the efforts so far made towards helping the
agriculturists have not at all been encourag-
ing in spite of the fact that a large amount
has been pumped into the co-operative
sector. The whole difficulty in the matter
of helping small farmers and agriculturists
arises out of the insistence on creditworthi-
ness. It has really helped the rich landlords
rather than the small agriculturists, The
rich landlords have usurped and expropriated
all the help that has been given through the
co-operative credit societies or any other
societies to the small farmers.

People need not become scared and they
need not be worried about the amounts
being given to the agricultural sector not
being realised. In my experience, as I
have connections with wvarious cooperative
institutions, it is always the big land-holder
who is the defaulter and not a small land-
holder, 1 only plead with the Government
that they should take every possible risk
and they should not insist upon the credit-
worthiness because in that case they will not
be able to help the small agriculturists to
intensify their production programme.

With regard to the development of
backward areas I feel that a time has come
when the Government should wse this Bill
and go all the way to correct the regional
imbalances. Unless that is dome, if so
many regulations and restrictions are put
in the way of development of backward
areas, the very purpose for which this Bill
is intended will be defeated. Many people
are now thinking about starting industries on
small-scale basis. Small entrepreneurs have
to be attracted to the rural areas and it
must be made possible for them to start
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small industries in those areas. I would
like to see to what extent the measure that
has been undertaken by this Government
will be able to help these people to start
industries in the rural areas and also to

correct the imbalances and regional dis-
parities.
The most important factor that will

1 imbhal

e regi im is not only the
improvement of agriculture but also increase
in the several inputs that go to increase the
production of agriculture in this country.
For instance, there is electricity. Rural
electricity is a wvery important thing. This
manner in which rural electricity programmes
are being scuttled at every stage on the plea
that there is lack of finance is coming in
the way of the improvement of the rural
sector. So far our experience has been that
all these institutions have been wused or
exploited for personal aggrandisement or for
extending personal empires in the field of
industry and others. So this should be
stopped and I would be wvery happy if this
Bill works in this direction and tries to
correct the imbalances that I have pointed
out.

A plea has been made with regard to
nationalisation of other small banks. MNow
these 14 banks with deposits of more than
Rs. 50 crores have been nationalised. There
are several other small banks that still re-
main in this country. It was also said that
some of the foreign banks that are there
should also be nationalised. 1 would only
suggest to the Government that one should
be more cautious when nationalising these
institutions because a criticism, fortunately
or unfortunately, is being voiced on the
floor of this House or elsewhere that nationa-
lisation in several sectors like the life
insurance or the performance of the public
sector undertakings has not been satisfactory.
One thing I would like to point out to hon,
Members is that nationalisation should not
be identified with statism or bureaucratisa-
tion. T do not think the hon. Minister while
moving this Bill has amply clarified this
position. 1 hope these banks which have
been nationalised will be constituted in
autonomous units and they will be allowed
to compete with each other so that they may
do the maximum good. There should be a
policy that energetic  and young
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people, who are committed to socialism
and who want that these institutions

should really help in the welfare of society
must be put in charge and they should not
be brought under the bureaucratic machinery
and redtapism. They should not suffer from
these ills.

In my experience as Chairman of an
important committee 1 feel that public sector
undertakings have been more sinned against
than sinning. There should be a clear
understanding - that because public sector
underiakings have got more social commit-
ments than priyate sector undertakings, they
should not be maligned in this manner. But,
at the same time, I do not say that there are
no lapses and they are perfect. But they
should be taken in a correct perspective.
They have to be streamlined. The sooner
it is done the better it will be, They should
be released from the clutches of bureaucracy
and they must be helped to work ina
democratic manner and in a manner in
which other commercial institutions are run
and should be run.

1 feel the Prime Minister and the Law
Minister will see to it that the structural
arrangement for these 14 banks which have
been nationalised will be placed before the
Lok Sabha. When that is done we will
have ample scope to discuss and make
suggestions as to what should be the struc-
tural arrangement, whether it should be old
type of running or the public sector under-
takiogs type or a new orientation has to be
given so as to see that they succeed in
putting forward our socialistic policies and
in seeing that the poorest of the poor, the
neglected and the backward areas people
will be able to get the benefits of this,

SHRI KRISHNA MENON (Midnapore):
Mr. Chairman, Sir, my first duty, privilege
and pleasure is to congratulate the Govern-
ment on the introduction of this measure and
to pay my tribute to my former colleague
and the Leader of the House, the Prime
Minister, for the courage, firmness and
determination with which she has proceeded
with this measure.

It is not my intention to analyse this
Bill because, first of all, there is not the time
and, with great respect to the Law Minister,
there would be many other opportunities over
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the months in other places to do so. This
is not the occasion lo say that another kind
of a Bill could have been introduced. 1t is
arguable that a very short Bill mainly taking
over the banks would have been sufficient.

I want to start off by saying—and it is
not done by way of destructive criticism but
to understand this thing objectively—that
this has not to be taken as the bank nationa-
lisation Bill but as a Bill to nationalise some
banks; that is to say, we are taking a great
step towards breaking down the superstition
of the total momopoly and the hold of
financial interests on our economy. In that
sense it is a great departure.

The greatest resistance that has to be
broken in social reform is not often the
power of money but the power of power.
There are people who may be willing to
give up wealth but who would not give up
power. The bankers, so-called, may be
individually wealthy men for many reasons
but more than that they hold the power, with
very small holdings that they have in the
bank, and they have the control over wast
amounts of deposits and vast quantum of
ability to dispense it for mostly secret
patrons. There this Banking Mationalisation
Bill is attacking them in the sense that .it is
striking a blow at this citadel of monopoly,
reaction and, 1 say, superstition. [ want 1o
say here in the words of a great philosopher
that superstition is the religion of the people.
No government and po country can subsist
on that basis.

15.14 hre,
[MR. DEPUTY-SPEAKER in the Chair.)

From there 1 proceed to the position that
this is a measure of social change. It has
been said that it is politically motivated. |
hold that no social change which is not
politically motivated has even academic
value, because social chamges are politically
motivated, Politics being the state of
relationship beetween the various elements
in a society, it is sheer whatever it is to say
that it politically motivated. It is politically
motivated in the sense that it brings our
policy in line with the purposes of the

JULY 29, 1969

of Undertakings) Res. & Bill 272

Conpstitution,

Since 1 am not approaching this problem
in the way of finding out whether a clause is
right or wrong or whether it could have been
done better or worse or whether the Ministry
of Law will have to meet with resistance in
other-forums, without referring to them 1
want, first of all, to refer to the Constitution.
OQur social and political purposes, their
extent, limitations and dimensions flow from
the Constitution and the first part of it is
its Preamble.

There was a time some two or threc years
ago when jurists in this country and more
jurists outside took the view that the Pream-
ble of our Constitution was merely a string
of words put together by sentimentalists at
the time of our independence, But fortuna-
tely for us we have the pronouncement of
the Chief Justice of India, which must be
regarded as binding upon the courts, that
this Preamble is the basis of our Constitu-
tion’s existence and that Preamble says :—

““WE, THE PEOPLE OF INDIA, having

solemnly resohved 1o constitute India
into a SOVEREIGN DEMOCRATIC
REPUBLIC and to secure to all its
citizens :

JUSTICE, social, economicand
political;

LIBERTY of thought™ etc.,
“EQUALITY of status and of
opportunity;*.

and

This particular measure is concerned
specifically— -the second one does not come
in—with the promotion—I do not say,
“‘establishment”—of social justice and econo-
mic and political equality. There can be no
political equality where there is no economic
equality, where there is no economic equali-
ty. The content of liberty is equality and the
content of equality is economic equation as
such.

From there we proceed 1o the position of
recognising the fact that no legislation,
no policy, no ideology, as some of the
gentlemen call it, can ever emerge except
in the context of a social combine.
Thanks largely to our textbooks, education
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and centuries of imperial rule and the way
since then we have gone about the country
parading our poverty, we have adopted for
ourselves the epithet that has been thrown at
us that India is a poor country. Whether
you go 1o a school or 10 a ministry or 10 a
club or anywhere else, when you hear that
India is a poor country everybody ‘says,
“Yes, yes.” The fact of the matter is that
India is not a poor country but a country of
poor people. There is a vast economic and
social difference. India is a country of poor
people, Denmark was a poor country but
by industry it has become a rich country.
India is a country of poor people and the
purpose of social policy, of which banking
legislation is a part, is to convert that situa-
tion of poverty into a sitution of lesser
poverty.

The recent survey of the United MNations
lays down that 85 per cent of our population
lives below the normal levels of nutrition.
That means that we have a country which is
half bound and half free and in the words of
Abraham Lincoln, “No country can survive
in liberty half bound and haif free,”

The Prime Minister will forgive me for
the way I approach this problem. It is a
big blow struck towards the elimination of
poverty, It does not mean that we would
pay higher wages tomorrow—probably they
would get less It does not mean that
various other legislations will follow unless
Government at the same time is prepared to
have a look into their administrative and
ministerial machine and into their own social
and political approach.

S0, in this country of poor people we
have the problem of eliminating poverty.
That takes us to the question which will be
controversial. Certainly, it will be contro-
versial to some parts of this House. It is
this perhaps which makes one move away
from political parties of our country and look
at the richest country in the world.

The richest country in the world is the
United State of America with a vast popula-
tion and with a per capita income very much
higher than ourselves. And yet only two
years ago, President Johnson asked the
American Congress to vote him 819 million
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dollars—for what purpose 7—to wage war
against poverty. He went on to say in the
message to the Congress that in spite of all
that we have done for our people—that 1s
how the capitalist democrat leaders speak,
“We have done ior our people, not for
ourselves™—1/5th of our population are be-
yond the gates of opportunity; that there are
13 million poor people in the United States
and that with all the technological improve-
ments that are there, there is poverty.

Therefore, we have to ask ourselves the
question, whether it is an aggregate national
product or whether it is two blades of grasd
growing into one, how to distribute it. You
cannot distribute poverty. But even wealth
becomes poverty for the masses if itis no
distributed. Therefore, distributing wealth
becomes an essential part of it. There iy
the hiatus in the purchasing power of 4
large section of poor people and a small
minority. In many countries where there are
people who have a very high index of wealth
and a large number of people who are dis-
possessed and who do not know where the
next meal is coming from, there is not only
poverty but by that very fact poverty increa-
ses because the small purchasing power, the
nominal amount that a poor person has, goes
down further. Therefore, the real reason for
poverty is this distinction that exists and that
distinction is very largely accentuated by the
fiscal and economic systems. That is the
function of the banks.

The banks in most countries of the world
are no longer free institutions. They cannot
join the institution of free enterprise. They
have controlled the political power of the ;
State. Afier the First World War when there
was the npeed felt to borrow money. it was
decided that the control of banks was more
necessary than ever. Twanty years followed
and England moved in that direction. There-
fore, this is the movement towards nationalisa-
tion for which we are taking the first step,
not the first, a very important step by
nationalising some banks.

The banks have several functions to
perform. They receive money and invest
money. But their majn function is to pro-
vide fiscal arteries to community. Money
by itself has no value. That is what some
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of our people do not realise. The money
that is buried in a pit or the money that a
poor person ties in the end of his dheti which
he does not see for years is dead money, That
money is dead. What your banks do is to
create movement of . money. I think, it is
time we recognise the fact that banks create
money. 1 am not referring now to the issue
of notes by the Reserve Bank. The banks
create money by increasing the wvelocity of
circulation, A rupee three times circulated
is more than a ruppee. Therefore, the banks
create money that way. From that, we may
not run to the conclusion that the more is
created, the more wealth is likely to be there
because that is to be equated with the crea-
tion of new resources. Now, the creation
of money in relation to the velocity of its
circulation either accentuates or contracts.
That is left to a few people not by economic
circumstance or by scientific considerations
but by the pressures that may be put upon
them for personal reasons or for other reasons.
In these banks—1I will not go into figures—
for a small portion of the paid-up capital of
about Rs. 30 crores,

There are reserve funds which are about
10 times or 12 times or 15 times. These
reserve funds did not come by the exertion
of the people. There are also deposits,
about Rs, 4,000 crores. Perhaps here it is
as well sufficient to go into the question of
the plea taken by some gratuitously on
behalf of depositors. 1 believe there are
very few shareholders of banks in this
Chamber. There are certainly a large num-
ber of depositors. Depositors from a depre-
ssed class who make use of the banks. We
heard yesterday Mr. Dandeker speaking
about 22 per cent dividend and profit. That
does not go to the depositors. The depositor
gets Sor 4 or 6 or 7 percent according to
the bank rate...(Inferruptions).

SHRI MADHU LIMAYE
meagre percentage.

: A very

SHRI KRISHNA MENON : He gets a
very small rate of interest, whether itisa
fixed deposit or other deposits, But the
shareholder gets a very much larger profit,
and those shareholders who are in direct
control of the bank not only have high emo-
luments but also the unseen asset in the
sense of being able to utilise the resources
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of the bank either for their own concerns or
the concerns of their friends. In this conne-
ction it is important to remember that this
particular procedure went through three
stages in our country beginning from
pre-Independence  days. At first, the
bank directors gave loams to their own
conceres and an oulstanding instance is
Bharat Bank loaned Rs. 2} crores to Allen
Berry. That was in the early period. Then
the Government of the day introduced
legislation. They amended the Banking
Companies Act and stopped this kind of
giving loans to selves. But, as you know,
all the measures passed by any Parliament
are circumvented by people who are able
enough to do so and if they have not got
the ability, there are people like lawyers,
chartered accountants and lobbies who can
be hired for this purpose. So, when this
legislation came, it came about this way.
That is, a bank director does not take the
money himself; he gives to the fellow director
in another bank and when he wants money
it comes over to him from there; they were
acting as some sort of a family, and that
went on for a long time. The present
situation is supposed to be different because
the Reserve Bapk can give directions and
thereby control. Here I want to say some-
thing about the Reserve Bank. Speaking at
the Session of the Indian National Congress
at Ernakulam—I was then a member of
that—1 said that the first bank to be nation-
alised was the Reserve Bank of India. This
gives the explanation as to what is nationali-
sation, Nationalisation can mean pational
ownership; nationalisation can mean, in addi-
tion to that, national control; nationalisation
can also mean giving of directions of national
policy with nationalised institutions. I think,
the best way to understand, to recognise, is
this. Very many years ago there were
the railway companies of India where divide-
nds were guaranteed on the revenues of
India. They made considerable losses but
the directors did no! suffer because Govern-
ment of India paid. And the pre-Indepen-
dence Government, the British Government,
at that time bought over the railways, Who
can say that the railways were natiopalised ?
(Interruption). They were State-owned in that
way.

So, nationalisation, if it simply means
ownership, accomplishes something because
it is ownership you can introduce that. This
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is the reason why some of us stated in the
past that the social control of banks was
essential. Social control was not intended
to water down the purpose of true nationali-
sation. As I said at that time, social control
means nationalisation plus and not nationali-
sation mious. Therefore, I would like to say
that the realistic purpose of effective social
control possibly should not be something
which is the caricature of it represented by
restrictions on the employees of the banks
and various others. Social control has to
come if the purpose of banks is to be fulfilled.
Therefore, 1 should proceed to the more
direct aspect of nationalisation. To
me nationalisation is not a final objective.
Nationalisation is a means to an end.
Nationalisation of banks is a means lo an
end in order to provide credit, in order to
provide fillip to the movement of small
savings. What is more, to make ita very
important institution in the economy and not
merely the privilege of a small number of
people. It is because there are a few banks
and they do not serve the purpose. Without
any disrespect to anybody, a few hundred
merchants sitting in some concrete building,
do it step by step. One of the main

objectives, one of the main results
of nationalisation, limited as it is to
the larger banks, should be to spread

the banking system to our people. 1 would
not take too long over it. At the present

time we have in the country probably one .

banking institution for her population. When
the population is 10,000 or so, it is slightly
more. One of the main purposes of nationali-
sation of banking effort at the present level is
to enable banking institutions not necessarily
the character that we have in Delhi or
Bombay or in Calcutta, not necessarily
issuing cheques but depositing and spreading
out banking in the country. The tied up
money can only be got into circulation if
there is machinery available without fear in
the minds of the people. The money that
has been with the banking system is fluid in
that way. 559, of their extension offices
are in the semi-urban and rural areas. What
is the use of nationalisation ? Look at the
State banks. 55 per cent of the expansion is
in areas where only 25,000 people live, But
even that expansion has not taken place in
regard to the others.

The second thing is the chapnelling of
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money for particular purposes. Now, there
has been a great deal said here about the
public sector and the private sector. It is
not a subject on which one can speak ina
short time. But let it be said that whether
we like it or not, the overwhelming portion
of our economic and social enterprise is pri-
vate because it is agriculture. In 1951,
agricultural credit from banks was 2.2 per
cent; in 1961, it came down to 0.7 per cent;
in 1965, not 1969, it becomes 0.2 per cent,
that is to say, it has been growing, like the
cow’s tail, downwards. Also money that
indirectly goes into agriculture is money that
comes out of the banks, either directly or
indirectly, to finance people to buy grain and
hoard it. that is to say, for an anti-social
purpose.

Since you seem to be short of time, I
would skip over many other things I wanted
to say. But I want to say that the
private banks are only touching 30 per cent
of the rural areas,

1 do hope that the Law Minister on the
one hand and the Prime Minister on the
other will find ways and means—I am not
moving an amendment because 1 want this
Bill to go through before the Supreme Court
has time to consider the Ordinance—where by
some provision, however, brief, will be
incorporated in this Bill which enables
automatic extension of these purposes. That
is to say, today it is mnationalisation of 14
banks. When the 15th bank has to be
nationalised, it should not be necessary for
Government to come forward with another
Bill and to go through the whole process
over again. There should be automatic pro-
vision for extension of the principle of
nationalisation, and what is more, the blow
that has struck for the &5 per cent to be
extended to the rest.

Secondly, in either the legislation or in
the implementation of it, the main change
has to come is the Government's agreement
to have a new look at what may be called
the principles of credit-worthiness, Take
the case of a person who has got plenty of
money or has not got it. As Shri Dange
said yesterday, they say if you borrow £5
from a bank, you are at the mercy of the
bank; but if you borraw £5 million from the
bank, the bank is at your mercy. So the
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principles of credit-worthiness have to be
reoriented. Take the case of a young engi-
neering student come out of college. He
wants to start a small industry. Credit-
worthiness is the essence of this.

If the principles of credit-worthiness are
anti-social, then the purpose of banking as
we see it is defeated. The young engineer
students have the capacity to do something.
With the development of population and
other conditions, large numbers of people
have to be self-employed or employed for
themselves for all time to come.

He goes to a bank and asks for Rs.
1,000 or Rs. 5,000. The first question the
bank manager asks him is: how much money
have you got? If he has money why should
he go there? The next question he has:
how much money has your - father got?
Then the third question : how much your
father-in-law has got 7 Or your prospective
father-in-law ? Unless you have money it is
impossible to get credit. To those who have
more shall be given. Unless this principle
of credit worthiness is changed and the princi-
ple of human rights which the Charter of the
United Nations recognises, the dignity of
man and his capacity is the criterion, things
will not improve. Why should not the
capacity of a person to do something be
regarded as credit worthiness? The answer
to the conventional side, the capitalist side
would be security. What is the security for
the large number, in regard to the large
number of persons who borrowed money
from the bank, if they fail or if the bank
failed ?...(Interruptions.) It would be co-
vered by insurance.

MR. DEPUTY-SPEAKER: We are
pressed for time; I request hon, Member to
conclude...(Interruptions).

SHRI KRISHNA MENON: By the fact
that the banks are nationalised, I hope it
will be possible for the Government of this
country to make better use of its position in
the lIoternational Monetary Fund. May I
ask them if on account of nationalisation we
are in any weaker position in regard to the
World Bank 7 We have greater resources
and we are able to use the banking mecha-
nism in a better way...(lnterruptions).
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1 support this measure. 1t does not mean
that 1 have either studied or lent support to
the various clauses because very often it
happens that when a Bill comes from the
Law Ministry it has holes and we knew it
would be challenged. But this first step
which the Government has taken and which
the Prime Minister has initiated has fired a
shell in the fortress, the citadel of reaction.

I want to ask: why this superstition
against nationalisation of banks? If there was
superstition against nationalisation of this
country, that meant that we could not rule
ourselves when the country was under ihe
British rule and that we could not get on.
Now we have got accustomed to this. If we
can rule the country, there is no reason why
we should not nationalise the banks.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI): I
have followed with keen interest the course
of the debate on the Bill which is before the
House replacing the Ordinance lo nationalise
fourteen scheduled banks. T have also
followed the expression of opinion even out-
side this House in the newpapers and in other
formus. I have been deluged with letters
and telegrams and crowds of people. I must
say that the reaction of the people all over
the country has proved that the step we have
taken commands the support of the owver-
whelming majority of the people of our
country.

There are of course profesional Cassand-
ras who have throughout these years of Ine
dependence prophesied doom and spread
despondency, but like the Trojan prophetess
they are fated to be unbelieved. Fortuna-
tely, the noises they make are inversely pro-
portioned to the weight of their argument or
even to their numbers, as our friend has
Shri Dwivedy said earlier.

The nationalisation of fourteen bank is
totally justified on strictly economic terms as
well as in terms of the broad objectives which
we have pursed and shall continue to pursue
so as to ensure that the hopes and aspirations
of millions of our people are not sacrified.

As early as 1954 the objective of a socia-
list pattern of society was adopted by Parlia-
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ment. This was followed by the growth of the
public sector investment which provided the
basic infra-srtucture for further industrial
development.

One hon, Member opposite pointed out
that I have given public expression to the
deficiencies of the public sector, But, I have

- also said, and I do believe, that the debate
between the relative merits of public and
private sector is rather artificial. They both a
vital role to play in our economy. (Jnterrup-
tipn). But, when 1 express criticism of the
public sector, let it not be understood that the
private sector is the embodiment of virtue.
Indeed, its record is not such as to evoke
inspiration or enthusiasm  And if this sort
of ill-informed lobbying continues, as my
colleague the law Minister mentioned the other
day, Government have enough evidence to
show the woeful state of affairs prevailing in
different sestors of private enterprise. 1
would, therefore, earnestly urge—(/mierrup-
tion).

SOME HON. MEMBERS:—rose

MR. DEPUTY-SPEAKER: Order, order.

SHRIMATI INDIRA GANDHI: those
who deride the public sector, day in day out,
and run it down, to act with greater respon-
sibility and prudence.

The more one examines the manner in
which most commercial banks in the country
were functioning, one is led to the view that
the measure which we are debating in this
House was inescapable and absolutely neces-
sary,

I would like to remind this House and
some of the hon. Members who have spoken
against the measure that there is a vital
difference between banking and other indus-
tries, My hon. friend Shri Chandra Jeet
Yadav also mention this peint. The finan-
cial stake of the shareholders in the banks is
almost negligible. The paid up share capital
and the reserves of the 14 banks constituted
hardly 2.4 per cent of the deposits. As
against a total deposit of nearly Rs. 2,750
crores of these banks at the end of December
31, 1968, the paid-up capital was only Rs.
28.5 crores or just a little over one percent.
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The bank managements were thus operating
almost exclusively with other people’s money.

This aspect of banking has always been a
source of concern even in countries which do
not profess socialism. Indeed, as hon.
Members probably know, there are countries
with a predominantly capitalist economy who
have either thought fit to nationalise their
banks or subjected them to extremely visorous
surveillance. France found it necessary to
nationalise its banks and the law relating to
nationalisation was voted within, two days
almost without any discussion Of the six
large banks there, four were nationlised and
two were left out for certain reasons. These
two together have only 1/20th of all the
bauking assets of France, Similarly, in
Italy, four out of the five big banks are in
the States sector. In Sweden, the Govern-
ment acquired the capital of two banks, and
they were amalgamated in 1950.

Frankly, it is difficult to understand the
rather wild statements which have been made
against the measures and the consequences
which are being prophesied.

People have raised the question of social
control and have asked why it could not have
been tried for a longer period. Social con-
trol had many useful features, such as the
emphasis on professional management, which
will still be valid. It had also defined higher
priorities for agriculture, export and small
industries. But the weakness of social con-
trol was that in many banks, people who
had been controlling their policies in the
past, coninued to exercise their influence over
them in one way or another, sometimes,
by the continued presence of the old Chair-
man or Vice Chairman on the Boards of
these banks. The bapks might, as some
did, obey the instructions and directions
given to them. But there is all the differe-
nce in the world between people who carry
out a policy wholeheartedly and with enthu-
siasm and thosc who do so only because of
certain instructions.

But even these directions given were not
follwed by some banks. We cannot conti-
nue to ignore the impatience and frustration
with which the under-privileged look at our
efforts to help them stand on their own feet.
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It has also been asked here why we have
not included foreign banks in this legislation.
Foreign banks are part of a world-wide
organisation and this enables them to give
certain special facilities and services to ex-
porters and importers, and for this type of
service Indian banks do not have an adequate
network of branches abroad.

SHRI SURENDRANATH DWIVEDY :
Are you restricting the operation of foreign
banks only to this purpose?

SHRIMATI INDIRA GANDHI: We
will go into that later. Foreign banks also have
an intimate knowledge of parties in other
countries on whom export bills are drawn by
Indian customers. Foreign banks thus have
a distinctive part to play, in raising foreign
currency loans and administering them on
behalf of their parent office, rendering service
to tourists and in the spreading of informa-
tion about business opportunities in India and
in the other countries in which they operate.
At the same time, foreign banks are under
strict regulation. One of the rules which has
been adopted is to restrict foreign banks to
port towns only and only such foreign banks
as have already opened branches in the
interior...

SHRI SURENDRANATH DWIVEDY:
Grindlays bank has 53 branches.

SHRIMATI INDIRA GANDHI : Those
who had opened branches previously in the
interior are allowed to do business outside
port towns. The Reserve Bank of India will
permit the expansion of a foreign bank only
where it is found necessary, to enable these
banks to render more efficient service to the
Indian consumers in financing foreign trade
and tourism.

The other criticism was about leaving out
the small banks. The purpose of nationali-
sation is to promote rapid growth in agricul-
ture, small industries and export, to encour-
age new entrepreneurs and to develop all
backward arcas. Banks with deposits of
Rs. 50 crores and above have branches in
many States. As against this, the operations
of smaller banks are limited to certain speci-
fic regions. With their wider coverage, the
14 banks which we have taken over would be
in a better position to implement Govern-
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ment's objectives than smaller banks. Sma-
ller banks already cater mainly to the smaller
borrower, as is revealed by the fact that the
average size of a loan account is very much
smaller in the case of these smaller banks.
Small banks are part of the community in
which they function and small businessmen
and small industrialists have some say in
their operations. Some differentiation is
already being made between the bigger banks
and the smaller ones in respect of a number
of regulations.

We have no intention to set up a central
monolithic agency to run all these banks,
‘While we must strengthen the machinery at
the Centre, there will be autonomy for each
bank and the Boards will have well-defined
powers. We will give directions but these
will be on policy and general issues, not on
specific loans to specific parties. We shall
be vigilant about the dangers of too much
interference—whether it is motivated by poli-
tical or other considerations.

An hon. Member said that these
fourteen banks would be outside the purview
of the Reserve Bank. This is not at all
true, because, they remain scheduled banks
and the Reserve Bank's powers with regard
to them also remain. This will not reduce
the Reserve Bank to insignificance. In fact,
it can become more sigificant and purposeful
and the Reserve Bank's organisation may
have to be strengthened and given new
definite directions.

I entirely agree with those hon. Members
who have said that there should not be
bureaucratisation. We must preserve the
initiative - { incentive as also the identity
of these banks. We are taking powers to
re-organise them, after preparing a scheme
and placing it before the House. But we
want to do this in a way which will not
eliminate healthy competition or initiative,

There has been some talk outside of hon.
Members being led by the Communists. [
think I should warn the hon. Members to
be a little careful in such remarks because
they will find themselves in the same camp
as the Chinese News Agency, for if the extreme
left parties echo these lines they will be in
the company of Naxalites or worse,

SHRI MADHU LIMAYE: Nonsense.
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SHRIMATI INDIRA GANDHI: At
this moment the words some of the hon.
Members are using are exactly the same as
are used by the Chinese News Agency.

MAgfr:gr exr dser iy g fs
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Perhaps, some hon, Members have guilty
conscience. Anyway, I should like to take
this opportunity of assuring shareholders that
the compensation we have provided is fair and
equitable, We are also trving to make
payment of compensation to the actual share-
holders as quickly as possible, as has been
explained by the Law Minister.

Anhon. Member has said that the pay-
ment in the form of Government securities
would cause hardship to the shareholders. I
should like to rebut this very strongly,
Only recently the Government of India

floated a loan at 4! per cent, repayable
in seven years, These securities  sell
at a slight premium in the market. The

thirty-year loan carrying an interest of 5} per
cent is also selling at a premium. For any
member of the House to suggest that the
new securities will mean a capital loss to the
sharcholder is the most dangerous and
irresponsible remark to make.

It also happens that the poorer sections
of the community are made to part with
their assets at less than their fair value, by
doubts being raised about their true worth.
1 hope no one in the House will say anything
which will lead to such exploitation. The
securities which will be negotiable can be
sold and should fetch a price which does not
involve any loss.

1 should like to assure the management
and the staff of banks that we shall look
after their legitimate interests and that from
them we expect courtesy and co-operation.
There should now be no agitational approach
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without regard to the interests of the country
or the banking industry. We hope that
labour and mangement will be co-operative
as well as responsible. I am happy to say that
many representative of the bank employees
who have come to see me, have on their part
assured me of their co-operation in this matter
so that this measure can be implemented
successfully and in the right direction.

The genuine needs for bank credit,
whether of industry, trade or agriculture will
be looked after.

I have already assured the House that
the bank will look upon the funds entrusted
to them by depositors as a sacred trust. The
public in India are already used to dealing
with banks in the public sector. The State
Bank and its subsidiaries already control one-
third of the deposits and no one has sugges-
ted that the interest of the depositors has in
any way been jeopardised. T do not say
that the State Bank is perfect, but certainly
in comparison with the services given to the
community, in no way does it lag behind
any of the private banks in its efficiency or
in the manner of giving credit.

The Post Office Savings Banks have been
playing an important part in popularising the
banking habit even in remote rural, areas.
The Post Office Savings Banks had 1} crores
depositors at the end of 1967 accounted for
over Rs, 700 crores of deposits.

16 hrs,

SHRI LOBO PRABHU: (Udipui) Govern-
ment deposits.

SHRIMATI INDIRA GANDHI: Not
even the worst critic of Government can
suggest that the depositors in the Post Office
Savings Banks have at any time felt that
their interests were not secure.

To the general public, we assure impro-
ved and extended service. There has been
serious imbalance in the development of
banking facilities as between different regions
in the country. There is urgent need to
expand banking facilities in the States which
are “under-banked™. Even in the developed
States, banking facilities are confind to the
urban areas, specially to the metropolitan
areas, to the comparative neglect of semi-
urbon and rural centres. An analysis of
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the Siarewise credir-deposit ratios has shown
that it is very low in several States, such as
Assam, Bihar, Rajasthan, Orissa, Uttar
Pradesh, Madhya Pradesh, Haryana, Punjab
etc. This has led to the complaint that
banks mobilise resources in the form of
deposits in certain areas and utilise them
elsewhere, thus aggravating regional imba-
lances. These trends can be corrected and
the policy of balanced regional development,
which has frequently been emphasised in this
House and outside, can be implemented
when banks are under public cotrol.

I should like to assure hon. Members
that in the implemention of this measure
Government will make every endeavoure to
prove worthy of the widespread and warm
support which we have received in this House
and in the country asa whole. We want
to implement this measure not merely for
the extension of credit but we want to extent
that credit with a purpose—the purpose of
dealing with some of the deep and serious
problems which different sections of the
community and different parts of the
country have been facing since independence,

I agree with my hon. friend opposit that
it is not a historic step but still it is a step
in the right direction and 1 would ask all
hon. Members, who are interested in its
successful implementation, to help us by
giving suggestions and ideas which we shall
certainly consider so that the measure could
be implemented in a manner which would not
disappoint them or the country at large.

MR. DEPUTY-SPEAKER: Shri
bandhan.

AN HON. MEMBER: When will the
consideration motion be concluded ?

Sam-

MR. DEPUTY-SPEAKER: It was
decided in the morning that it would be at
about 5,30. How much time would the hon,
Minister require ?

SHRI GOVINDA MENON: About 20
minutes,

=i waT A oA ITEqS  FT, AT
A ZH o A Y

MR. DEPUTY-SPEAKER: I must com-
plete the first round first. Some parties
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have vet 1o participate in the debate.
will come in the second round,

You

SHRI ATAL BIHARI VAJPAYEE: Let
the Minister reply tomorrow.

MR. DEPUTY-SPEAKER: No. Consi-
deration must be concluded today.

SHRI D. N. PATODIA:
only after we have spoken.

He can reply

MR. DEPUTY-SPEAKER: We have
decided about that, 1 cannot extend the
time. Within the time limit, if permissible,
1 will call you, not otherwise,

SHRI S. K. SAMBANDHAN (Tiru-
ttani): Mr. Deputy-Speaker, Sir, I congra-
tulate on behalf of my party D. M.K. the
hon. Prime Minister not only on the bold
and courgecus steps she has taken in bringing
forward this measure but also on the
convincing arguments she has given now in
support of nationalisation of these 14 Banks.

Sir, the country as a whole, as the hon.
Prime Minister pointed out, is wedded to
democratic socialism and socialistic pattren
of society. 1 think, all the political parties
in the country including my hon. friends on
the right belonging to Swatantra and Jana
Sangh would also say they are wedded 10
socialism. Ina country, as my hon. friend
Shri Krishna Menon said, where there are
millions of poor people, we have to goa
long way to achieve this goal of socialism and
we have to take measures like pationalisation
of banks and nationalisation of important
industries and undertakings in the interest of
the public and in the interest of the people
at large. I cannot understand opposition to
such good ' measures as the nationalisation
of banks.

Everyone in the country knows very well
how these banks have been utilised to amass
wealth in the hands of a few individuals for
their own benefit and for the benefit of
their kith and kin and their own friends. It
has been rightly asked: What is the per-
centange of money deposited in the banks
that has been utilised for the general public
and the people at large ? So. under the
present circumstances, we have realised that
there is no escape from nationalisation of



289  Banking Co. (Acqu. & Trans. SRAVANA 7, 1891 (SAKA)  of Undertakings) 290
Res. & Bill

banks, Not only this, It was long overdue handloom goods, I would request the

and now they have come forward with Government to bear this in mind and give

this Bill. I congratulate the hon. Prime
Minister, the Government, for that,

There is also another thing. It had been
promised on the floor of the House and
outside in the country by the Government
in power that nationalisation of general
insurance also will come up very soon after
the life insurance was nationalised. T hope
and trust that the Government will come
forward very soon with such a measure to
nationalise the general insurance also.

Everyone knows the good work done by
these 14 Scheduled Banks and we know
that the benefits have all accrued to them-
selves and that they have not distributed
the benefits that have come out of the run-
ning of these institutions to the public at
large. So, this is a right step of nationali-
sing these 14 Scheduled Banks.

Here, 1 may mention about the lack of
proper control exercised by the Reserve
Bank and the Government in the past leading
to the liquidation of many small banks.
Mot only that. It is a lack of control on
similar institutions leading to the closure of
so0 many textile mills which have thrown out
thousands of workers into unemployment.
So, the Government should be careful enough
about the constitution and the selection of
the people for the board of managements of
these mills so that these things do not

happen.

It has been said by the Government and
it has been accepted by many of the politi-
cal parties and the people at large in the
country that nationalisation of banks will
help to increase production both in the
agricultural sector and in the other industrial
sectors, particularly, in village and cottage
industries sector, I would plead with the
Government to give instructions to the boards
of managements to pay more altention to an
important industry like the handloom indus-
try which is the largest employment-giving
industry next to agriculture in the country.
I have to, with regret, point out that the
handloom industry has been neglected even
by the Scheduled Banks to a great extent.
They have been benefited by the cooperatives
to a certain extent in the export of our

instructions to boards of managements to
give first priotity to the village and cottage
industry and, particularly, the handloom
industry which gives the largest employment
in the country in the matter of allocation
of funds, etc.

It has been said by some of our friends
that the State Bank has not done well in
the past. They have completely forgotten
the agricultural sector and the small sector
in the country which have been looked after
for the last so many years by the co-operative
sector which is running banks from the
rural areas upto the headquarters of the
States. For instance, the co-operative agri-
cultural banks have been giving loans to
agriculturists, That is the money of the Re-
serve Bank,

The Prime Minister has said that the
foreign banks have not been brough: within
the scope of this measure, since they help
particularly in the matter of export and
import; that is true, but at the same time,
I would say that if you do not bring the
foreign banks within the scope of this
measure, nobody can help the deposits flowing
into those banks. The Government should
prevent the funds, the deposits, flowing
to the foreign banks. I think, Government
should think about this and bring an amend-
ment to that Clause, at least restricting such
banks in certain matters; this will help the
nationalised banks a great deal.

One of the main points of opposition to
pationalisation is the fear about the manage-
ment, about the working, of these companies
because, as has been pointed out by many
members on this side, the present working
of the public undertakings, particularly of
the Life Insurance Corporation has not been
satisfactory. However much the Govern-
ment may boast themselves that there is
not much difference, it is true that there are
certain deficiencies and weaknesses in the
working of the public undertakings and
there is no use hiding these things. Govern-
ment should realise these drawbacks in the
working of the public undetakings—the LIC
and institutions like that—and try to correct
them. To try to correct them would
be easier if they do this. As and when
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cases of misuses or abuses of power or
corruption are brought to the notice of
Government, Government should take sin-
cere efforts to take suitable steps against
the persons who are involved. If they do
this, it will go a long way in improving the
working of these institutions and it will also
help in the working of the present nationali-
sed banks.

About the selection of people to the
Board of Management, Government should
be wvery careful. I would plead with the
Government to include in each Board of
Management a representative of the emplo-
yees of that bank and its branches because
that will go a long way in the smooth
working of the institutions—not only within
the institution but also from the point of
view of the public at large. Here we have
our own experience. I am the Chairman of
one of the co-operative spinning mills in
Tamil Nadu. We have a Director elected
from the labour on the Board of Manage-
ment, Because we have a Director from the
labour side, that is helpful to us in solving
many problems pertaining to labour without
the matters being precipitated—making even
a minor issue into a bigger issue leading to
strike, fall in production and so on. That is
the basis on which we can get the co-opera-
tion of the employees without which no
bank or institution can be run well. I would
request the Government to see that each
Board of Management consists of one
Director from the side of employees.
I was amazed to find in the original Bill
that the Government have decided to wind
up the foreign branches of those 14 nationa-
lised banks. Fortunately they have brought
in an amendment with regard to that also.
I am well versed with the foreign branches
of some of these nationalised banks in the
far east, Malaysia, etc. Here Government
have come forward with an amendment
saying that the transferred undertakings of
such corporations incorporated under the law
may be permitted to record banking business
there. The firms that are being benefited
through these Indian banks are the Indian
origins in those foreign countries, For
instance, in Malaysia there are lakhs and
lakhs of Indians who are getting more benefit
from out of these Indian banks in that
country. It is difficult in these days, as we
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have our policy. Every country has its own
policy not to give permission to open a new
bank by foreigners. Many banks applied for
permission, but was very difficult to open
a branch in the capital of Thailand. Only
one bank was given permission. If that is
the position, the Government should not
close down the existing Banks. To help the
Indian origin people there, the Government
should see that those branches are not at all
wound up and somehow are other starus quo
is maintained of these branches in these
countries and if possible—of course I welcome
the suggestions of the Government—they
should be handed over to the present owners
and the shareholders of those banks. 1 would
also plead to show some priority to be given
to state Co-op. Banks, where the headquarters
of these banks are situated. For instance
there are one or two branches of foreign
banks in Madras and the Madras State Co-
operative Bank which is run efficiently for
the benefit of the poor man can be entrusted
with such kind of foreign business also. Now
as it is these co-operative banks do not
handle much of this foreign business. So
the State Co-operative banks can be given
priorities in the business of these foreign

branches of these banks. I request the
Government to bear this in mind while
deciding on these issues. Again T fully

support this measure because without
nationalisation of such big iostitution we
cannot attain socialism.

SHRI M. V. KRISHNAPPA (Hoskote) :
1 would also join in congratulating the Prime
Minister for her bold act and firm decision.
It is said that banks nationalisation is a
political thing. For political reasons it has
been done.  As said by Mr. Krishna Menon
there canoot be aoything in this country
without politics. Well it was overdue long.
Long ago the banks should have been nationa-
lised. It was not a surprise that they are
going to be nationalised. What is the
position to-day in this country 7 As it has
been explained by the Prime Minister, the
banks cannot be compared with the private
industries. With limited capital investment
they make huge profits and they have control
over large amount of funds which are savings
of the people. The investment of these 14
banks is only less than 30 crores whereas they
have a control over Rs. 2700 crores in this
country, It would be anachronism to allow
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handling of funds and control over major
portion of the capital in this country by
private people and government having a
planned economy. So the earlier the better,
and Government have done the right thing
in nationalising these banks.

What is the presen! position 7 As has al-
ready been said, these baoks are confined to
the four major cities of India. Eighty per cent
of the directors resides in Madras, Bombay,
Calcutta and Delhi. Historical reasons
made them remain here. Banks have been
the property of industrialists and men of
commerce in this country. All these funds
have been controlled by them. Their interest
has been confined to these cities and round
about. They have neglected large areas of the
country. The whole of UP and MP remain
one of the most neglected areas of the country.
Banks have little service in these areas. They
have not also cared to mop up the savings
of the people. There was no effort on their
part to mobilise funds from the rural parts,
leave alone financing agriculture which they
have neglected. They have not cared to see
that the savings of the poor people are
deposited in these banks. Itis said that
only 15 per cent of our national income is
in these banks. Oune of our leading bankers,
Shri T.A. Pai, recently stated that these
banks are not interested in mobilising or
collecting funds from rural parts. If they
did so, they could increase the deposits from
15 to 30 per cent. In that background,
Government did the right thing in nationa-
lising them,

What is our economy today? Thisisa
country of 53 crore people. [Every year we
are adding 14 crores. We have 40 crore
acres of land, We have no more land to
cultivate or reclaim ; on the other hand,
the population is increasing annually by 1}
crores. It is estimated by the end of the
century, that is 30 years hence, we will
reach a ceutury in population, that is our
population would be 100 crores. What are
we to do to feed all our people, leave alone
the comforts and standards of living? Pro-
duction can increase only if people work
hard. How can people produce with this
system of economy we have today? There
cannot be more production. People must
be made to feel that there is no exploitation,
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they must be made to feel that at least 90
per cent of the fruit of their hard labour
will return to them. With that atmosphere
of profit-sharing, with that psychology alone,
the 30 crore able-bodied persons will put
their 60 crore hands to the work and pro-
duce more. If each of these 60 crore hands
produces even onme ounce more, then we
can bury the so-called private industry.
That mass production must take place in
the country, In this effort, industry and
commerce have failed us. Some of our
friends who have been shedding tears for
these friends should remember that had these
men of commerce and industry behaved
cautiously and with a little more patrio-
tism, they could have postponed their
Doomsday for sometime more But they did
not do so.

I was in charge of Food here for 10
years and in Mysore State for 5 years, I
know that trade and commerce did not be-
have here like their counterparts in other
countries. When our friends here oppose
nationalisation, they have USA and UK in
mind. But do they know how the trade
and commerce in those countries behave in
times of emergency? In times of emergency,
they become so patriotic as to submerge
their interest in the interest of the national
good, Everything is natiopalised in
America and UK in times of emergency.
The whole polity is mnationalised. People
rise as one man to fight a war or other
emergency. They have the feeling of
national oneness and work with that patriotic
zeal. But unfortunately here, what is the
position. Not all merchants show this kind
of zeal. Here they wait for some calamity
to happen so that they can profit out
of it. They always welcome scarcity and
famine because they want to trade in
scarcity and famine and become rich.
I have heard people asking; [ladai kob
shuru hoghi? When will the war begin? He
wants to make money. If those persons had
behaved properly and with patriotism, I am
certain that this country would not have
taken this course. I feel that nationalisation
has come in time and 1 congratulate the
Prime Minister. This is a major operation.
It cannmot be done without paining some
persons. It pains us also when old veterans
like Acharya Kripalani, Rajagopalachari and
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Acharya Ranga, these three Acharyas oppose
nationalisation because they are our gurus.
Whenever 1 saw from the back benches
these three Acharyas, 1 remembered the great
Mahabarat where also there were three great
Acharyas : Dronacharya - Ranga; Kripacharya
Kripalani and Bhishmacharya—Rajagopala-
chari. These three Acharyas are reflected in
the political life of today. All the three of
them had the good of the Pandavas in their
heart but by historical accident they were
sitting on the side of Kauravas and knowing
that the Pandavas were going to win the
battle they fought a losing battle heroically
and meritoriously. 1 appeal 1o these three
Acharyas not to—oppose this Bill but
support this measure which will bring about
a change in the life of our people.

SHR1I P, RAMAMURTI (Madurai) :
Without entering into any panegyric over this
measure that this is a very courageous mea-
sure or piece of socialist legislation, I and my
party certainly welcome this measure asa
step in the right direction. It will continue to
be a step in the right direction provided the
right direction continued afterwards.

While welcoming this measure, my
purpose is to meet the arguments advanced
against this measure and the hest argument
came from Mr. Masani. His first argument:
After all this measure is born out of the
political faction, factional conflict inside the
Congress Party. We all know that there
has been factional confict and I can quote
the Biblical saying: out of evil cometh good.
If out of factional conffict something good
has come, let us have it and not look at the
conflict, May I ask Mr. Masani one simple
question? There have been conflicts inside
the Congress Party. But when there was a
conflict, why was it necessary for the Prime
Minister, to project her image in the country,
to take this measure and not those measures
which the Swatantra Party proclaims from
the housetops? We know that my friend
Mr. Patil and Mr. Desai also stand totally
opposed to these things, Why had it become
necessary for Mr, Desai to move that resolu-
tion and not adopt the slogans of the
Swatantra Party? After all we know what
happened in Bangalore. We know that all
of them became protoganists of nationalisa-
tion.
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And the very next day, Mr, Patil will go
to the Rotary Club and abuse it. That is
a different matter. Today, the situation has
come about in the country when no one who
is today opposed to this kind of measure
can go to the people and solicit their
suffrage, and .ask for their support. This is
the question.

16.30 hrs,

[SHRI K. N. TIWARY in the Chair.]

Therefore, Mr. Masapni and his people
are giving up the case altogether when they
say, and they admit that they are a tiny
minority of the people in this country who
did not seek the support of the people. That
is their argument. And by adducing such
arguments, they are today giving up their
whole case. Unfortunately, that is the posi-
tion to which they are rendered.

Mr. Masani threatens that by this
measure there will be no increase in the
deposits, He warned the Prime Minister,
““Beware; you think you will be able to grab
the depositors” money; 1 warn you; the
depositors will not oblige you. They will
not deposit money.” The question of
grabbiog is raised, as if all those bank-owners
all those people who are managing directors,
of these banks will treat it as their own
money. Whose money is it that they are
keeping in the banks ? It is their prerogative
to grab the money of the depositors, of the
poor people 7 If it is a question of grabbing,
then, is it their prerogative, is it their privi-
lege, is it their monopoly to go on grabbing
money of the depositors ?

After all, here is a Government; at least
there is an elective element in the Govern-
ment. At least once in five years, we go to
the people, and therefore, even the depositors
are part of the people. At least there is
some urge to rouse the people; at least we
can shout even if something goes wrong. We
can rouse public opinion against these big
bank monopolies. What is public opinion 7
We can rise against the misdeeds of the
monopolists and rouse public opinion against
such things. They cannot utilise the public
money in anyway they want to,

Then, they say, ‘“you are grabbing
money.” Mr. Masani warns the Government
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that the people of this country will not
deposit their money. Why ? I do not under-
stand.  After all, the State Bank is a
nationalised institution, Does the history
of the State Bank show that the people of
this country are afraid to put their money in
the State Bank and they are willing to put
their money only in the private banks? What
does it show? On the other hand, I am
absolutely certain that because the Govern-
ment is running the banks, the people will
feel secure, more secure, and they will put
their money into the nationalised banks. At
least we can caich hold of the Government,
the Finance Ministry, if something goes
wrong, and we can see that the banks do not
fail. That will be the understanding of the
people, and therefore, all this hullabaloo
that this measure will not attract deposits
from the people is just chimera. It is not
going to succeed.

Then, they say another thing, and that
is what I am more concerned about. They
say that economically, it is a bad measure.
Why 7 Because the confidence about us in
this country, outside, has nearly shaken, and
all the foreign capital and the help we get
will be endangered.  This is the main argu-
ment against this measure. They say that
foreign capital will be scared. Here isa
party which comes and accuses us of extra
territorial loyalty, and here is a party which
cannot think of developing this country on
the basis of our resources. Here is a party
that cannot even think, let alone doing it, in
terms of independence, both economic and
political, of our country except by getting
subsistence, doles, etc,, from foreign imperia-
lists and they say that we are extra-territo-
rial loyalists and they are loyal? Loyal to
whom 7 They are loyal to those people,
elsewhere, which means that there should be
continuous flow of foreign capital into this
country ard continuous flow of foreign aid in
this country.

SHRI KANWAR LAL GUPTA: They
have gone away.

SHRI P. RAMAMURTI: It does not
matter. I might say that your own Member,
from Jan Sangh, also adduced the same argu-
ment, [am sorry he did it. He adcpied the
same argument. Unfortunately it is so. Mr.
Kothari, for example, had the same argument.
Excuse me for saying so. Unfortunately,

SRAVANA 7, 1891 (S4KA)

of Undertakings) 298
Res. & Bill

these are the people—may I say—who are
today loyal tw somebody else, to foreign
capitalists, foreign financiers. They are more
loyal to those people than to the interests of
the people of this country. That is why
they are today becoming angry.

The last thing that he said was, ‘‘Beware,
I warn you. What happened to Dr. Nkrumah
had what happened to Dr. Soekarno ? That
will befall you." These are the people who
swear by democracy. The other day, in this
House, there was a big debate raised by
them, that we are people who do not believe .
in democracy. Here is, on the other hand,
their wonderful democratic pretension which
is to day torn as under. They said, “Beware;
remember what happened to Dr. Nkrumah
will befall you ultimately if you go like this.”
That means, the army will step in; no Consti-
tution; nothing of the type; *‘we will ulti-
mately resort to the use of force in order to
overthrow you.”

This is the argument that is made, and
these are the people who day in and day out
preach democracy to us. Sir, the less said
about it the better.

Having said these things, 1 only want to
point out that this measure by itself is not
going to usher in say wonderful thing. After
all, we have the history of the LIC. We
have the history of the State Bank itself. The
other day, on the 21st, the Dutt Report was
placed on the Table of this House., What
does that report reveal? That report reveals
that after the LIC was nationalised 56 per
cent of the financial allocations of LIC went
to the big business houses. To whom has
the money been given? Who are the people
who have reaped the greatest benefit? It is
the big business houses. No wonder Shri
Morarji Desai, the former Finance Minister,
when we put a question on the floor of the
House to reveal the names of the houses who
received benefit from the LIC said that it is
not in the public interest to give that, After
all, public interest means according to him
the interest of the Birlas, the interest of the
Tatas and the interest of the Mafatlals and
others. That is why even their names could
not be revealed on the floor of this House.
The LIC was brought in the nationalised
sector to  prevent these big people
from reaping the benefit out of the
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saving of the common people in this
country, But nothing happened. The Dutt
Report points out that shares of big indus-
trialists in the LIC was 70 per cent, 82 per
cent of State Bank of India's shares went
there. These are not my figures, these are
the figures given by a committee appointed
by the Government of India, In spite of
the fact that this bank was in the hands of
the Central Government it did not prevent
the Tatas, Birlas and Mafatlals from reaping
the largest benefit. What is the guarantee
that today with the nationalised sector of
banks that is going to come into the hands
of the Government it is not going to be
utilised by these people? That is the question
that is today uppermost in my mind, We
know how these capitalists, how these Indian
big businessmen, have developed. What is
the wonderful kind of entrepreneurship that
they have exhibited in this country? I know
what cleverness they have exhibited. Their
cleverness is to be able to manipulate and
pull strings behind the scene, What is the
wonderful amount of money that they have
invested in this country’s industries? Out of
banks' money, out of people’s deposits and
savings in the LIC, out of Government's own
different public undertakings they have in-
vested. They have grabbed all that money.
They did not invest this money. They did
not have even the ordinary entrepreneurship
of going and selling shares to the common
people. It is well known that these financial
institutions like LIC and others underwrote
nearly 20 per cent to 36 per cent of the
shares of these big companies. They were
not able to sell their shares and even there
these financial institutions had to go to
their rescue, The Dutt Report points out
that 60 to 75 per cent of the total money of
most of the undertakings undertaken by
these people after the war had to be financed
by LIC and other government financial
institutions, This is their wonderful entre-
preneurship. And, for the rest they got
foreign loans. Their investment is nothing
more than 6 per cent and they want to
continue to reap the benefit for that. And
for the investment they want a tremendous
compensation. Compensation for what, for
having grabbed the money of the people
and for having utilised it for enriching them-
selves at the expense of the common people,
and by utilising this they went into foreign,
collaboration agreements and got them? Is
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it for that that they want this compensation,
for having fleeced the people all thescyears?

Sir, let us not talk much about compen-
sation. Shri Masani pointed out somewhere
that this is a Marxist measure. 1 do not
know whether he knows any Marxism at
all, If it is a Marxist measure these people
would never have got any compensation.
We would have told the bigeer people, go
to hell, it is for you to give us compensation.
The smaller people would certainly have got
compensation but the big people would have
been told that far from their asking us for
compensation we have got to get recompense
from them. That recompense we will get
from them by confiscating their big property.
That is the kind of compensation that
Marxists would be giving. Therefore, to
think of this as a Marxist measure is giving
a caricature to it.

Therefore I say, having known how these
banks have functioned before, as a result of
the further development of the democratic
movement, as a result of the pressure of
public opinion which I am sure will be built
up in this country, I hope the government
themselves will change their policies, not
only with regard to the new banks that are
going to be taken over, but they will change
their investment policy even with regard to
the undertakings that all already existing,
namely, the various financial institutions as
well as the LIC. 1 would urge upon them
that if they do not do so and if they go the
same way, the people of this country will
draw their own conclusion from this measure
and take to the path of struggle.

=it 7 femie mat (Fam) @ wwfa
agtey, frg fadas ox sgasd & @=f
2 Y & oF @ AW ¥ afawrw =
T @ mEw ¥ afusto ge=l A
sarme far & gefed gad & uF G
D awat 5 oz fadus se-goEni.2 0
g adr e fs g8 Wl A, faa fafem
g &, T faggs & fade @ @
forra 1 21 ¥ A § owEe AR
waer qiéf, faaat qffardr Aifar &,
W g 13 fadm Fw @mrafes &
2 1 AfF ag fadas...
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) Nt § g awfem: gz fgzeed
UETA H oY A1 foar ot g @ amw
FTE |

st s fsive i ¢ F o e
§ @it e ¥ vz wran 5 oot aw
fodras #1 @ w74 w1 FA R, g I
AN 8 | wgi & @@ fadaw w1 @
T agi 77 W Az FET A g
fF 27 w7 & www 3y F iy, d
I HA F @ET H et Fan, @ @
IHFT TN F@ E IH AP A
AT F a0 FI FAT A0y

BATC & Y Y g O & fad
-3ty ge F @l ¥ diseEe
0% & fawvm & Foww & oS9m A
Afq sgeré ¢ ) fados & fomfad § s
ug fady fFm omar ¢ fr o fadms &
vF feeifm q=r o, afeamsam
grr, agi § ag fagw s Sgar g &
ag fadgs 37 A WS gt &
@feg &, wwifys & @feg § gA 9%
o TaaT ey ¥ o ot doft T
fada® & Wi § 91 F AreAW { FAAL
Fgdt o W A AF AMEr 20 A
At # afoorm g gam 3w & == At
#1 g1, @ & 961 F eardr ¥, FJagraw
agaf | gHAgE 2 fE A & am
aw ¥ fargar iR amar A g few gwe
g &% At az g 1 Efag FEE O
ag TEAW FAET AT @ 2 e oaEE
TS0 § ATHEEN F1 ATFSLT q7raT dgadr
TR R A FEF fa¥ waw F
day F gAfas ag FIW Forar @I
ag F79 W@ma-Arg g1 AT gt ew
FEH & 0T FLA I Aq1T &, 9@ 39
g #1 wewa W § 5 Ay fadms =i
FIISAT H EN A AT @ AT |

sTer & ST # gATe wEw § e
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T F NFTAE FT ArF@rar 74 A1 @
gt o s s F Ffa
W@ g, fraw ag @ T s AR
I6% g # a9 8 faepw g ow@n
w1 frdew s Sgar § R owad
3 aEwEaT W A AT & 6 o aWi
# o AR A A @HFL IAF qEE
Ffan o & @ w@r omr oafgd
farer a1 & wedrawTor ¥ qur fagary
Y, Fifs feet it sfezzga sraan den
¥ oF I GeAT #1 qATH ATy AN OX
T A wewm F e § famaa
@ @Y, 99 a% a8 qeAr FT A6 A6l
Dowd) AUz oz 3 fF oEme W
¥ ofsws FFT srecfEw Fr AT ST
ST gE & ST HA9 AT FT TG
w g1 faadr oft e gl g sEm
FTO0 ZATY AFE @ &1 fm -
WE AT AWAAE H wAE WA TG 8
IHFT 1 ArAaTen W@ g 1 3851 afmw
REEfrwia wiw ¥ 9w
P1 ArAst ¥ agax 30 g g 2, haw
gl fadr mh sk gE@ ST IEF @
T FTAF F Tl w1 g L@ AT g

91 ¥ AwAATEHTA F AR @ A
FY sramasar & f& % wE & 9@
oTer At §F UK dI@ ¥ TEE ) AR
g i &, Forgas sreor 28 qx ard geed
qqet ST TEY & 1 =Tl FY srardy agdr
a1 7@ & AR 7= y=w qE A AHEAA
JOw Et W E | SR g FA & fAd
ATTF AF] FT AE FyeET ATAT T
za® A0 GCRTT F1 FZA ISHT 930 3T
fafsga 0% & droad aqET 9T,
fafgaa srgiaga 3 a¥m faad @i
qT %1 #1 SATST § FAET @19 TET A
9 FEET T g1 gl A aF A AT
F1 fawra =€ 2 qrar 21

gHA AW F ¥R Ag FaW ISMI
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[ = fre 3wt
R W § o W de # @ fe dw d
53 9gd 49 a1d 27 A=t &1 gafed
TCFTL FY Feal €1 TAFY FTAATT T F1
aYqur F3 Aifgd e FEr wifed fw
¥ afd § fam &l 1 qraad I
gé § AW agq W gWarEr § SR
T wraamet @ qft § fag g fe
sr | Fafad g ag fvm fear snan
wifgh fe @i <l &1, 0" S &
SaTRT § AT w0 A g @ I
SHTRT TR &1 Jaht |

T wesi & @1g ¥ T favas & qu
FHEA FETE |

oft wg famd (73%): wmafy wdem,
tar st € fr 3w fadms & faig s
arer Y AR @A adt & frx §
39 faos & gwde ¥ A F9 ame
| & @y H.., smawTe

sitwret arcdbd feeg (are) @ g
a1 /AT &Y A e

=it wyg fowd : & sy fad 8 92
@I E | fam #1 awdT w3 a /il 6
A O F Al F ¥ fasi-gar
FET B @I & 1 T qEET A war e gw
umET & fadaw ¥ Y 3wt
greiramgm 7 o w@ Ry Oy
warifa § 1 AfFw @ usdify @ gme
s & g fasdrger s i@

Y ST qAHY oft 7 €Y qrea & q1a
g1 i Tegwn W S faus g aw
gt Afeewrgz | Aoww ag & @E
ar ¥ gF A § famgw @Ry AR
gam A g1 A T A a@ e g ?
10 g@rs FY weoT HAY oF A afwn
FA F oamy Ve § IR afedsw
faereraT & 19 ardr &Y qmw &t )

UF WIRAW WA . AWA 999"
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ot @< T Fedie = g% & 2

st Wy fomd @ ey B and giag
AT TR GEHA AL | IF AR T A4
F0 & fwrd 9T Q@A s ag g
10 gr€ # I fewe & Fan Famme & 7

T FE § fr

“Either we can consider the nationa-
lisation of the top five or six banks or
issue directions that the resources of
banks should be reserved to a larger
extent for public purposes.”

WA i wgr fF 0y % famw W
fa T § oM S wed § oSSl
Faag fear | @@ qatd # s 9AF R
Fgmd A # gham @t i oiw & W@
71 &1 wedtmEw fwar o ar mvfas
frae=or ¢ ot anr @ R R AwEA
fear sme 1 A feAi § o 9 A A
gt fad g @ g AR AF ®
TEHT & ak § faae afemd g,
qaT g1 AT Faw qiF o GH F AT @
qEY, SRg A H1 H Ak 7 | gwfaw § Fgar
¢ s ag 1 & foFam T § @1 & w=Ta
F@T E FiH § TSEH F 79
O AT e § AfwT qwE Ay S
WEAT 8, S wHGg g, W1 A g,
IHHI gH GRN FY H=S! a<g  GAW AT
arfgd |

S # 7g e gafer s mar ar
fF F1I9 & Fwadaa S go 99 91 57
HOT G99 ¥ T HAT g wga) 4f f
YA AW FTHAT A g A FogIow
T & |0 & Wy ad | @i sEn
13 Al 3% g @ famn g A @
&1 e ag gar o ww agw A
YT ssgror grgw A A &1 gEgw fwar
A A A qwes ¥ 9% feRw
W A Segr AgE ¥ Wi oF faer-
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AT gET 9w fRar sl oz oenf oA
&ae 5 6 dre & e 9% wam w5
F gHET F4r | gafrg weafr &
T EF AR H qfadied NEF oI F
faeg 2t wal & ot gofta W@ F a1y H
frvra fFar | @t 7 adtn g fe
T A Nt g g gw AR W faww ¥
ofors 733 & fan s @19 s ow
% wT femr o feed st avd
WET 7Y ¥ g~g qrde w1 ag afe-
9 faFm faar mav 1oz ger a1 &, A
THHY T2 TEY AFATL |

93 FAH FAY FT I HAL Ffeq-
F4 gar, R qg gy ofadq
Tigdl a1 foaw g & s w10 feam @
ST A Y FH AL FET ) W F A H
gaaT Aeat wigw § gAT @1 awec &
Wedt adi gaar o @rast «fagi &
wravit #1 A gar | e 9w e
o fF e gg o @gT ET vl
7% 19w § g A= gAr afgy 4,
Fo g faam arell & gHr SiEe
oY Sfee tar wrar a1 & s /A Q

gy e gar 8 fF o asn
T8, wtE frm A, 2 s
51 & v F § awdw F@E |
Mmaw e § o sgmAgA g &
1 Sty Ffaarei #1 =T 59 gAEl aan
R & f& Fagm a1 @r &, a99aR &1 w
g ST & wgm W § fo e www
w41 7 @ v § Fgr, Wew awwwwE
¥ vz ¢ f5 usdasor w1 B T g
TIEA @R

ot T AN : agi T FRT R

ot 7y for : agr S wET &

Wi ¥ TEEeer gam | afew &
a1 & qo el § fF wre # daftare
@ gar ar oA qAwr @ 7 feew A
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arel § wig ¥ anfas cwrfawrand 9
gi 2 ar anfas owfgwrand adr g ?
fegeam & aX # W § Fgar =wEar §
AT 1T AT W FATT W S
Irar § fr arer S i o Eead §
dY FrEwftE &4 ¥, §aro §AF §
affT To% arage & Al gt W
ATy el & fog, e & A,
FA & fore, 8 & & fao a8
g &, e ¥ weug fAe g A g oaw
T &7 ¥ 211 9% wrawr at faear,
zrer, AwaaE arfy S o & faes
arar g | gafee Al F a0 o S0
& T@TQ wfaard =93 919 9 A9 § 39
# wg fr g & afed, fex amoer
qAT AT 1

it 9 &) faT qew g YA %
fres @7 ol § S #77 arer a@-
TS wFlAaT & GHET F AR 7
gfg g§ | v = Wl ¥ 3@ ww
#1 9a@ I[x gU Famar fr 1964 ¥ faz-
AT H CHIF 292 FOF ¥, o
1966-67 & ¥ 480 +As o T, srATT
I W 64 wfrma TEIET gET N IET F
T Foagmm o 7§ 417 FO=
¥ TgFT 547 FUT & M, FgiF T
F wdzg 31 qfqwa 43 | AwAETE A
dr Fwe &< faar | 1964 ¥ S wdEw
46 Uz W TG ¥, AfFT 1966-67 H I
106 #<rg &1 79, s9iq I4 131 wfawa
gfagd iR ag oo8 s FQ aw &
JIAT ATFE ATHY ar AT F1 gar w9 fw
99 & qdzy ars A1 @ A 4% T § )

sea @ fom, gfie o= @
gfegr, E3wqdz 9%, sfeeaw wrga=
FIYTEE §IX €22 45, T a9 qeard a7
T qeaqrd g 1 gearn faw |l Ay w=t faar
&7 Tor oA FEEETd ®R e SR
srzfaat #1 s T I oA fear 7
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[+t =g femra ]
A Fg wgar g fF o aa geane A
R ¥ gham @3 Sl 1wt faer g

% e & ag gave I@rAT WwEAr §
fe 391 1 fawifam @ A & a1 74,
g A% F1 949 A ¢, qfeF gL fFw
FY &, 7 WETT FT TAIH & | 7T qB TLUAL
3 graT<er S A AR AR R, A9
aF IF AN WA, GF A AR
F mifas &, o= a5 #1§ g afwd=
g A g 2 T F Oy oy uwAfa
8, 38 gOT-AuT & wafy 0

# o+ Aot 29T A s s
FFE qFT famr @, s s ot g, 5 &
g1 "rAaT fF s WAt anfgs Afa # g
§ AR wfas &, afFa 1 ST & ag
et WATF ¢ | A o g w1 A9E Ay
ag famm ar | ;T 719 & 9 7 S 99
o g1 TEr faear fears 1

sitaet et femgn : AT AR @
f wrarT gaeq snfqdY a7 @ &

=t wy famd : gn wdlT TEER A
yaft g W® EfF g qme awm A
anft gwg FE AT )

I9 I9 AL @UL II9EIT q§A A
UF 99 FVERT A F FE (A9 F
Fgd 0T § Ag) o1, g9 v F FEA
q § A7 FFar § | FfEw o faer w3
1 TAT TIT | FAT AGOA § THHT | 5H
#1 Hawa 48 ¢ 5 ag gan-6ud g1 4%
fagral &1 AT TG ¢ | § 98 AA &
fere &are €Y ¢ e ag sfafeamard & sl
ag wfasiter &1 gf, s S ¥
frig-deg # W FT 09T FI9 Y A
oTaT 3, A1 # IW FT T€C RIS IISAT
T | FE & FHT 9rEt & Jar @
&7 wRdTE 7 T & qaed & fAey fig
F ALY T F AET G FEEY T
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et s fF F19 gF &, 17 AHTA )
F AA &, 79 F @1 TN F T H
gAY Fa1 g % s o s F aenw
& &, JTT AT HATAATR F AT &, A
ST FHTAAT FT A AIAT AT ¢ a1 fgrEA
FQ, FAL AT FT FAR FHA AT
(=oaeme ) &= @IEFTEL ot 7 agt s
faar 21 & faelt #€m a9 Fww A
Aifga T d1e 3 #Y fgrra frarznan
# @ famw & ak ¥ @) 9t @ 5 g
SATEE FHS! § 1T | 7 FT OF A KA
g a1 f% 5@ & oF fagra #) o =9
(4) +1 % #r7an g :

“On the commencement of this Act, the

undertaking of every existing bank shall

be transferred to, and shall vest in, the
corresponding new bank.”

I F AATAT IH H L w=o @ TE 2 |
o9 sxrEar 2w | FfFET FEoEt, ofgfe,
wigRT @F #1 a qfearer @ 9@ A
fagsit %1 %7 Iz faar 2 1 anfy gam
o 7 favgw Qf = @ fs faad
T | g 9% qE@ar &7 § gafag =
FUEEFOI AT FC @ &1 TH HIT
faalt smamg-frata & wdasor #1 a9
T W & o g0 MA@ TH &7
WO EITF AT G/ oF &
AT g aga g fF = F @) W A}
safeft mfas § ST ¥ a8 T@aa §°

17 hrs.

5t dat wg (I94) =& mfas
e

st 7y fomd © =7 1 A w9 §7 |
dfemrgn i Mg Fw g fF @ F
a1e & wifeas & 1 o wifas & s=2i 85
Fft 7 Y | ¥} A7 wfes & =59
FE 1 ar aifaq- A AarfF A & A
st &R srufonT mifes € 39 &1 A
wA %7 fermd Y § wu wA AR
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54T a7 avet qefter i a4 ) A A
W HER e ammr & aswe
I A A & Ao 2 B ek g
F TIE 7 Y e @ F oA
g7 g7 gy & fr g dai w1 T
FOT G | gAY SN A% & W oA B AT
et I At ZawT T A i ¥ @ ar
SR FF 1 o s S0 T AR
FEA TN 99 aF q@ER F ag @
afes &, #1% 7 :¢ wen ag frarw
N AR wrd ¥ wrzdw faw
fradt aoi #Y, s d7 0z g,
g M1 T 77 AfET ;v Fe AT
gAY A 3 A ¥ Y Ay wEw oW
faarer &

Feae WA, § givard I w7 Faa
frmar o oS, TERo §oad
ST | 7T F qget a1 A ag & fw 3w
fas § s ang =gy & f5 Awwd
TR A9ga T & # FEiA o s
frar & fr gw =8 wgd fF Atwamer =1
T 93 X T &7 gE@ @, ag
I Fgr e ga 748 ey AT oF am
1 i & ear fgwman =mgan g, st 7@
T3, T a9 g § 5 35 w9t seawri
1 A, FHEAA N 4E, S a w7
T, 7% yread 1 T, fafert 71 49,
TAfa® AT FY F a0 g ! gAT 3W H
Aot i & 19 amfas faw § 0g
q AT 8 | =81 g fF Ao wE
wHfEms Rl AT o, gww A =
w1 41 2 | afF7 g1 gon 7 sregw wR)-
Tg, wearafa g & qgo amrfas fAd-
A FT FA 3HA § anq F gz facew
¥ gATEEE SWTET % ¥ @@ A A
To #TEe Hrodlo F1 fear | do11a Favwr &%
F 10 a7 w9aT F & aYC o< fegr & EH
g0 & art § @A qeT & | 4 g qerar
fr 7ar =7 §%1 % g w971 fzar wr ?

SRAVANA 7, 1891 (SAKA) of Undertakings)

310
Res, & Bill
Whether these bodies or persons are trea-
ted as farmers or small entrepreneurs;

if not, whether such advances are consis-
tent with the objectives of the social control
over banking legislation; and

if not whether Government would proceed
against the Banking Company concerned,

T FT IO 2 Femer Ay, o=y /A
T F AR :

“As the House knows, such information

relating to the accounts of any particular

constituent of a bank is not divulged.”
“(b), (c) and (d) : Do not arise.”

o & 7g @A SIa@r § A} AN
sdvgdre Y g fw d=i #1 fedd o Tar-
Afas za 1 a1 afsad] F TwEIfaE
Freoi & far #wt &% =1 afas< adf

g1 =felr |

wrafa wg1eg, amfas Ao &
aEd FrAfeat Y 25 ave wqar fae, @
TET F a1g 3rE FAT ar 25 s
wqar faew aer 2 7 # sgar Argan
fF o 51 5w @ aw ¥ Afay ok
¥ Foi 1 awde iy

warafa @gET, @@ & 91 IT% sEi-
g T gEareg D A1 F @t ¥ A
a7 & 1 & FgAT W g R dF -
ifedi & wfafafy, srasd & sfafafi,
Frindl & sffafa a1 s word
F wfafafy, araro a7 & sfafafay 5=

a’- t%.‘.”.

=it sfto WTo FQIEATAY (TAT) : T e
& X FT AT

=it 7y fomy : AfFT a9 1 @
FHTT 17 & | T Y g1 579 T & &, T
FH AAAA FIT FANGHE  FIILIT FT
aTHAl AT, F9 3f0EgT ©AT AT &7
HIRAT AT | ST RE & 9% Ffowar § ar
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ZEL 3% §—UF YT A g0 ) Farn fw
fregee % sk wutafas 991 & 91 &9
& 600 =ral # s ¥ surar w9t faar &
@18, 7 fF 3w @wl & for—zw ¥
aga @aq a0 wEn— e o &%
g 3@ @@ & @ ardl w1 &t far
omar g, aftw F99 600 @wl &1 A
¥ wurar F9f fear @ @ 10

17,07 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

IS WEIRA, IW UGS F
T AT JTHIT TATHT K FART TESTAT
Ty & o 3@ faw W w O wr g
gar aGifgr &5 = SR  ror @ §
mdlr gl # fEEAr mEE @
Iifgd | awAer o &1 e F1 af oA
T §—-25 T F AEES & ;A 7T
wnftor gaTET FEa €, afEw & wgar
fF 10 gT & &9 F7T §F gV TEOHT
| ST |

s@ § uF wa ¥ sarar g aw
ATTF FTHA TEAT AGAT E | AT G AT
e fEmn, s I=OAi owr O
uE fean, SfeT o9 g% sfamw
ITAM 93, EAA-FATEA 9T OF
Tt WM T, g w6 feEn i ow
wTH W gW T A o | 5w feE aw
st 7 ogwa faar g fF g et & o
graged a1 afawrd g, 7§ & e
Tt A gEEr qU e faen 72 g
'y ¥ afaw fwdr o g o A€ 3T
aifed o s geErd TR A R
gt ag ¥ aEqT FET AMMEY |

IqTETE WEKA, AT F GIHEY I
¥ U U sAfE & SO OF wee A 15
¥ 20 FUTX BT ATHIAY ¥ @ gAT ¢ |
fre=t a= s ararfas faeror &1 FE
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ST, AR AW & G fAre-ms-fedee
T @ a fean gr, 9@ W Q) fgei #
Fre fegr mar gt faes) sngy dgar
FX ¥ I faqe # fox & = fearam
Ia g 3 A% faar qr ) AR
% 3a amfas fraeaor § go Frafaal
FT GUEAT AT AME TITGEEH H AT |
ford am & §: ded Jogg i il
Hodto Faas (¥ arw 79kT), Fagaa-
Zw | (2w §%), Wik g
Tofio, Ffiene foar, wHeTAoTe,
qHe TAe FWTE A g fag (gfaw
&%), wEArd q¥w, a4 ATATE RF
(& arrw gfeam)

Fq quT WA F e § fpma
fag & I faasr o& #9g@ &1 @91
15-20 gaTT w90 P, IH AE F AW
FRer TSt & Y A1 AT | T g
g fF wifgsre o aEw iR g
(smmEm=)...... W%
T, AITHT O AT @M

MR. DEPUTY-SPEAKER: I am not
concerned with the contents now ! I am

concerned with time, He must conclude
now.

st wy fowd : qiw fraz § ar @
FrET 21

e & 719 @ I F AR
FwA @ Aean g fe afmm s
& Fux frg=aor w@w & fau =g quT
el Jargew YW FL ) ;A g fF
g9 HWTOEIS T ard a1 & § AfwA
et e A, & srEAy, ow Aty
a1 FEGHER AR FR A F FA
gt fear smar @ A gEl aXE e
F fau dfiw @@ &1 FF AT @Y
. (vmEew) .. ol &Y gEema @, 3R
qIIE W™ d% A | gafen sa qAY
e W@ oR gl WA A W@ Ak
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Y gATR qHodIy § SA ot & gm f
31 ¥9T ®1 51 ¥C FIA FT &G A9
a9 |

wEmEw § oaf g famw @
€ Su% g& u ¢ afew fafg srd sagem
¥ gw fammwm af &@ 1 ¥ 3 =
g g fr fafag ad sgaear § werAm
F A g @ g wfac fabm a9
Taeqr #1 @w fwar wIA—af d97,
IO AW g 1 e e
ard o arg g arg s IeE 9T
At fageaor smET SN

T W UF AT FEHC qETT FET
gt § 5 g @ # qrar 3 9 9
T @ 2 fF ogT wEe ar @i
72 AfT gaTer #Y g ST F1 ITART
FU ) IH aw ¥ fegmm =W &
AT HaaL, Y EftfAafor sEm ¥
a3 73 sfawrd, w0 A o gER we
21 At 7@ f5 faferag @ 21 R
war &1 AfRT IwWnr gara | St
g W gF F & g wrEe ¥
foy aeamar g@w aen A @ #RA
Fre & fag & A @0 g
qier & | safew & sga AEar g
FAT AT GAET T AT a1 EY qFAT §
fagea § gget A wEl ¥ fag o
TTATAT G A | GAA1T )

st T fog (Teaw) o fedt
ofiFT qEieg, 99 F 491 F1 FTAATZIAA
g, @\ 1T 9T AR THoTHo o 31X
qroudoedte # WISHT I W & AT 2
T 1 F W T A F | T A
a1 g 91 TE ). (WAE) L T S
Y 9C F1 A @A AG fH w9 H
@ g% qar & 7@ w fF = Far i
ag famd ot § W AWAMFH IR A
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FE W= =T qa7 6 S qgE AW
g o1 sxgd wgg T € Ay
& AR g @ et § afew o o
WAST § | FhE at o seTg 9K g,
U Fgr FAar § foad oW A% @ewe
Y Tg & awdr &1 gEd wrrs ard Gy
@t A fefafma &1 st ey
qrEt # &t &Y arer & oFt G20 AEY € g
g wHw ¥ & Uy amaed E fir arEl
# fal gg@ o #r¢ weT 7 &t iy
o ¥ 45 MU AT [ FEAr At F
FaRE & A AF A I Al Hqg A
fem=ma

¥ ag wgmm wrgaw g fF oA #Y
o @ § ar de frAd § ) Srwfeew &
@[ I Afgy 91 g OFY | WA
&3S ot 1 f5% o1 T fr 78 @Y 59
FATEY Fa G & ) F FgemoAEar § fF
Ig FI7 AT TEITET ¢ fF ame wew |t
wH, A9 FY IE FT A gEH A @I
R 7Y oF F7W AG, A FA FE
AR FEw IoA & 1 DT T IR 9%
At gifaw e @ 1 ol At A arw
A it | | O FeRd 57 T R fE
Fgi I | FAF A 0F qEATQE AT X
fear 2 ok smr Wt Fr @ | wfA T &
FETL F1 HX JOAT 0E R, ar=w fafa-
=T F1 #R fedt avgw fafree 1, gat
FETI A E AR IWiE FaT g fe O
T A AET | TH FGH T gAT S
#t 100 @rer foseit &% g Y, q
1 qTET FT ATH FHAT GAT, FATH FT ATH
FA R AR |W T T AR,
aTg XA FT AT TEL A, T AW
AT e St F W A @ g, FAT A
s A g & X I FT AT RS A
T HFIETRL I

arg § & ag *ft =rgar g 5 dueens-
g ¥ =€ 7 A1 qade A =gy
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[ o= farg ]
UF FIA HT A GATT I § IaAAT 5T
T 14 7)1 ¥ a2, 39§ wiEl A s
qee gAY Afgd | g A § g, T,
STHEM, THME A aw, faeer e
N & @ & gwwm F TS g
g afFT o ag 4 g & @) & -
AT § FS TEN gAT

98 1 §F arer |WT ! 7 % fee-
&t 2 w0 ¥, 39 A1 ¥ Tam ama
¥ 7= uF 9@ ar @it fF adiEE 3§
&9 Y FW W & ArefFal F1 % fez-adt
@ FAET ST, EATAETT AT 39 &1 T
T | aw e g Ffer & adar
0" wagx WA F1, 4948 g Fw
FH AT F THAT AR & I | HIAT FY
Ataree sl & 39 F a5 HAT o I
agt gfeom, arastfs wré vl #1 a9q
sraaral & falr &% & w9 fadr agi w7
g w9 fegra 81 Y Paee & e
TEL AT F goreeitiiey & fad wort fem
wafer & =gm g fF dmaarsdme @
T ¥ & arfs st wggy &2 fF ared
39 MW ¥gg A A g ma
g fiEeas Xt g1 Tifed fawm &
2 ¥ TvET ¥ SR SRR 4@ o 9
TR FT e FT I FT AE IE | AT
T S qrE, wed g feard A &
& T Fgral # ot famrd § 0 mie o
1 W1 ggT 491 fF g 1 wET § v
%% § g a2 A1 T 7 &) qAr a1 fw
W AR L A A g 98 e ek
e &1 91 80 HIHT TAHFT & qF AL I3,
g 9T A0 UGN | w@led § =g
fr oY &1 a9 99 § 80 gwde 1€ ME
TtEed ¥ fram ol |E & 499
WAl AT gt & gk &, o o
A FY ST AT AT AT I A 0B
211 & 37 wrel & guEdl #991 § ot W
T2 § o1 T ¥ AT § OF ¥ o e an
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ATE | FA FE AIgT qES Y A S
fegret sy faelt & 97 & a9
arar it W OH g AyderedEE ¥
ety | fore aremet FY aie ot wEr A
7 ag qrmdt wa freft g g€ @, @ &
T AT AT BT

ArRiF o whma fw &
T AT |

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampore) : Mr. Deputy-Speaker, Sir, I
am racing against time, and I do mot think
I will be able to say much on the points
that I had intended to speak upon. I
think there is overwhelming support for
this Bill in this House and also outside.
Personally speaking, Sir, I support this Bill
wholeheartedly, not because this is a socia-
listic measure but as a socilist I have come to
belicve that there can be no socialism without
nationalisation of banks and in that respect
it is a step in the right direction and
warrants the support of all right-thinking
socialists.

Having said that, Sir, I have also to
sound a note of caution and I like to under-
score the points already made by our hon.
friends like Shri Surendranath Dwivedy, Shri
P. Ramamurti, Shri Madhu Limaye and
others, that mere nationalisation is not
socialisation.

About 13 years ago we nationalised the
LIC. We built up a number of big financial
institutions all in the public sector. We
nationalised the Imperial Bank and made it
into the State Bank that it is today. But the
latest report on these subjects as to how these
financial iostitutions work and how the
resources have been utilised—I mean the
Dutt Report on Industrial licensing has said
that an overwhelming part of the resources,
the accommodation and other facilities given
by these financial institutions including the
LIC for which certain laudable social
objectives were placed before the country and
before the institution itself thirteen long vears
ago, has gone to big business and the
objectives have not been worked out, Why ?
All  these resources and accommodation
facilities have been utilised in the interests
mainly of, what the Dutt Report calls, the
‘Larger’ and ‘Large Industrial Sector'.
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Under ‘‘Larger Industrial Sector” the
Report has named 20 big industrial houses
and by the relatively *‘Large Industrial
Sector’ they have named about 50 to 60
industrial houses.  Apart from that there
are individual industrial concerns, Nearly
75 per cent of the resources at the disposal of
the nationalised financial institutions have
gone for the benefit of these industrial houses.
I will quote a few words from the Report.
It says :

““The overall pattern of distribution of
assistance is like this. The share of large
industrial sector is predominant and that
of 20 larger houses is very large, and a
few individual houses get a major share.
The public sector banking institutions
are also found to extend...”

It means the State Bank of India with its
subsidiaries.

“......The public sector banking insti-
tutions are also found to extend favoured
treatment in credit facilities offered by
them to the large industrial sector. Not
only it has large-scale assistance given
to large industrial sector but the share
of 20 larger houses""—the name of these
houses are well known—"is very large
and a few houses benefit most.”

The Houses which seems to benefit most
is that of Birlas, others being Mafatlal,
Tata and ACC. In the investment
portfolio of the LIC also the position in
1966 as compared to that of 1956 shows
a clear shift in favour of the Birlas,™

In spite of our professions of Socialism
and socialistic pattern of society, why it has
been so? All our hon. Ministers in the
Treasury Benches, the whole horde of them,
loudly proclaim they are all socialists, pro-
fessed socialists, proclaimed socialists. In
spite of that, why it has been so that after
a full one and a half decade after we have
built up these institutions, the benefit has
gone mainly to the larger industrial houses ?
Here comes the conclusion, the finding of
the Dutt Committee. In the penultimate
chapter, seventh chapter, paragraph 91, it is
stated :

“The lack of apy clear policy guide-
lines by the Planning Commission™
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—of a government which has been

pledged to socialism and the socialistic pettern
of society—

“has obviously been an important reason
for the policies pursued by these insti-
tutions in the matter of financial assis-
tance, But the close association...”
—here comes the real core of the
matter—

“......of the representatives of the larger
industrial sector with the management of
of these institutions has also played an
important part. While undoubtedly the
institutions may require the advice of
persons of practica] experience of industry
in order to carry out their functions
properly, large representation in the
board of representatives, mainly of the
large industrial sector cannot but affect
this policy.”

To illustrate my point I will cite here the
names of the two pivotal institutions only
by way of illustration. The Central Board
of the Reserve Bank of India has, apart from
the officials, directors nominated by the
Government.  Who are these directors?
Shri R. G. Saraiya, a very well-known name,
Shri B. N. Mookerjee, the ex-knight, Raja
Bajranga Bahadur Singh, Shri Thyagaraja
Mudaliar and so on; I do not have enough
time at my disposal to read all those names—
all of them socialists, pledged to the realisa-
tion of socialistic pattern of society ! The
position in the boards of LIC and State Bank
is not different. In the Central Board of
Directors of the State Bank of India you will
again find the associates of these big indust-
rial houses ruling there; so also in the LIC,
If you take the whole complex of hundreds
of public s=ctor industries and financial
institutions, you will find that at least 35 to
40 per cent represent big industrial houses,

In Bengali we have a proverb of giving
charge of keeping a watch over the fish to a
cat. Simliarly, you give the charge of
building up socialism and national custodian-
ship of the nation fianancial resources to the
leading representations of big business whom
you are professedly out to fight. This is the
proof of your socialism,
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So, in conclusion I would say that this
measure before us is a step in the right direc-
tion but it is an incomplete measure.  If it
is to be followed up by other logical steps
directed towards socialism then the whole
outlook of the government has to be
changed and this close association of big
business who in the language of my hon.
friend, Shri Madhu Limaye, has the milkiyar
of this government, has to be broken.

SHRI J. B. KRIPALANI (Guna): Mr.
Deputy-Speaker, Sir, these last to years and
a half I have not spoken one word against
our lady Prime Minister; as a matter of fact,
wherever it has been possible I have tried to
be helpful to her. Why I bave done this 1
would not go into. But a time comes when
one has to speak out.

How did this nationalisation of banks
come about? 1 do mot think that this nationa-
lisation frightens me nor do I go dancing in
exuberance like my friend from Haryana,
Let us see what it means. It means power
to be used as a leverage. So far it may be
that this power as a leverage was being used
by many capitalists.

How will this leverage act now? It will
act as the origin of this measure. You can-
not sow thistles and reap mangoes. You
will have to bear the consequences of the
actions that you have done; the result of the
karma must come to you, I am apprehensive
that this measure was not brought in honestly
and straight forwardly but from some other
motives.

The previous nationalisations were
undertaken after careful thought and calcula-
tion. For instance the pationalisation of the
Imperial Bank and of the LIC was done
after great thought and deliberation. The
Law Minister himself has said that it is a
very defective measure. In so many words
he has admitted that. He has not even
considered the amendments that he has
accepted. We have not seen them.

Why was it done ? What is the history
behind it? I would only repeat what has been
said and what happened in Bangalore. In
Bangalore the Prime Minister presented to
the Working Committee and the AICC a
document which she described as scribblings.
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SHRI SURENDRANATH DWIVEDY:
Stray thoughts hurriedly dictated.

SHRI J B. KRIPALANI: Stray thou-
ghts hurriedly dictated at the last moment.
One day later she went to the meeting of the
‘Working Committee and that day she present-
ed this wonderful document.

SHRI
Historical.

KANWAR LAL GUPTA:

SHRI J. B. KRIPALANI: Yes, every-
thing that they do is historical.

This document was not discussed either
by the Cabinet or by the Working Committee.
It was attached to a resolutlon that the AICC
passed. That resolution did oot contain
anything about nationalisation of banks, It
was attached just to satisfy the whim of a
lady who had scribbled those thoughts.

Then what happened? The next day or
the day after, the candidate for Presidentship
was to be settled by Congressmen.

It is a pity that the Congressmen should
settle this matter. They must know that
tomorrow they may be out of power and then
they would not like the Rashtrapati to be
nominated by a party in power. They will
themselves repent for what they are doing.
They are introducing novel methods of doing
things. They want this high office which
we respect to belong to a party, What
party? In the party, there are caucuses;
there are two caucuses, The Prime Minister
was all along supporting our friend Shri
V.V. Giri. Then, suddenly she supported
Shri Jagjivan Ram. Shri Jagjivan Ram had
declared that he was not in the run. Why
did Shri Jagjivan Ram's name come? It
was brought in so that another name may
be rejected. Anyway, that name was accepted
by the majority. And what did she do?
She left the meeting and said, ** You will
have to bear the consequences of this™ and
this is the consequence of that.

Let us see what her distinguished father
did under these circumstances. I remember
three occasions when the will of Shri
Jawarharlal Nehru was set at naught by the
party. First it was when he wanted, instead
of Dr. Rajendra Prasad, Rajaji to be put
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on the gadi.  Rajaji was not acceptable to
his party and with good grace he yielded
the party and Dr. Rajendra Prasad was
accepted. 1 remember, it was said, when he
went 1o see off Rajaji, there were tears in
his eyes. He thought that a wrong thing
had been done. But it had been done by
the party. Though he was an aristocrat,
he was democratic enough to yield to the
wishes of the party. Again, when Dr.
Radhakrishnan wanted to be the President
and Dr. Rajendra Prasad decided to have a
second term, he vielded to the party and he
induced Dr. Radhakrishnan to stay as the
Vice-President and that pext time he will
be made the President. He was made the
President, The third time the Executive of
his party said that my great friend Shri
Krishna Menon must go after our debacle
with China, He said, “If you want him to
go, you will have to ask me 1o go.”" But
the Executive of his party was persistent and
our great friend Shri Krishna Menon had to
go.

I could not defeat him in Bomay. But
God defeated him at the hands of his own
friends, at the hands of his own supporter...
(Interruption).

AN HON. MEMBER: He has come
back with a thumping majority.

SHRI J, B. KRIPALANI: ...who always
said that he was following their policy.

SHRI VASUDEVAN NAIR: It is a
personal vindictiveness to say like that,
Don't make such personal references.

SHRI KANWAR LAL GUPTA: Don't
disturb him; you cannot stop him.

SHRI VASUDEVAN NAIR: Who are

vou? (Imterruptions).

SHRI KANWAR LAL GUPTA: Iam
a Member of the House. He will speak;
you cannot stop him. (Inferruptions)

SHRI VASUDEVAN NAIR: Are you
the Speaker: Are you the custodian of the
House? Are you the Marshal? (Interruptions).

MR. DEPUTY-SPEAKER: Order, order.
Please resume your seat.

L
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SHRI J. B. KRIPALANI : 1 am stating
the facts. I said that T was not able to
defeat Mr. Menon but the God's will worked
and in six months the man who was suppor-
ting him sent him out. Is that a fact or
not? Was 1 defeated by him in Bombay or
not? Did late Jawaharlal Nehru dispense
with his services or not? Did he not do it at
the instance of the Executive Committee?
These are the facts that I am giving, I do
not know why he is getiing angry. Those
who abuse everybody, who use choice
language for everybody, get annoyed when
anything is said, not even against them but
about somebody else. When I am stating
the facts, what is the good of shouting?

The scene shifted to Delhi. There were
all sorts of rumours. First of all, she
called the Head of the Army, Gen. Manek-
shaw. There is no harm in the Prime
Minister calling the Head of the Army; there
is nothing wrong about it. But at Time
when such rumours were going on, it was
not wise for her to call the Head of the
Army. Then there were rumours about dis-
solution of the House. Then the other
rumours were that the industrialists were
called. Iknow it from the industrialists
that the Prime Minister told them that there
was no question of hurrying nationalisation
of banks. Then the Government said that
they had not prepared any Ordinanee. But
all of a sudden, on the evening of the 19th,
when the Parliament was to meet on the
21st, this Ordinance was issued. By whom
was it signed? It was signed by the President
who had resigned his post. This is how
our affairs are being managed.

Now let us come to the Morarji Desai
episode. I have no brief for Mr. Morarji
Desai or for any of the stars in that galaxy
which is collected on the Treasury Benches;
I have criticised them all. They are the
chips of the old block, but I must say that
we have never done things like that in the
Congress before Independence or even after
Independence. Here was a Minister, a
colleague, who had been faithfully carrying

out all the policies that were dictated to
him whether he liked them or not.
(Interruptions).

SHRI INDRAJIT GUPTA (Alipore):
What did you do to Subash Chandra Bose
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[ Shri Indrajit Gupta )
at The Tripuri Session when he defeated
your candidate?

SHRI J. B. KRIPALANI : If the Chair
gives me time, I can reply to all your
questions.

MR. DEPUTY-SPEAKR: Let the hon.
Member not be interrupted.

SHRI J. B. KRIPALANI: Ordinary
courtesy required that he should have been
told, ‘I wish that the banks should be
nationalised and I want you to prepare an
Ordinance’. This is what is done every
time. The Ordinance that belongs to a
particular department must be prepared by
that department with the help of the Law
Mininstry. He was not even asked to
prepare the Ordinance. I can understand
if he were asked to prepare and he had
refused. In that case, I am sure he would
have himseif resigned and there would not
have been this rigmarole in the Congress
Party. After all, what was to be lost? Then
they brought this Bill. Did they think that
this Bill would not be challenged in the
court of law by those big fellows who
control the banks?

It was sure. To be changed. So this

ordinance could not take effect immediately.’

Even if it were passed. It is not the way
to do things. Remember every crime that
we do, whether it is an end or means, will
has its reaction. 1 Remember once Jawa-
harlal Nehru brought in this House the
treaty that he had made with China in 1954
in which were enunciated the grand principles
of Budhatranslated into political terms
degrading even Budh and the Panch Sheel;
and in every month there was Panch Sheel
and Panch Sheel. When this treaty was
discussed here [ told him that this treaty
is made in sin. Why 7 It was born in sin
because we put the seal of our approval on
the destruction of a free npation which was
also a buffer State. You know what was the
result of this sinful act, If you do an evil
act, you will get an evel result. If a person
has to support his old parents and he
does it through bribery and corruption
the good act of supporting the parents
becomes evil because the means used were
evil. It may be that in the communist
philosophy, if the end is good, the means

become justified. We have not learnt this
philosophy. It is all very well for Mr.
Ramamruti or Mr. Dange to talk in these
terms and say: “How does it matter?” Means
and ends are entirely linked with each other.

The Prime Minister has said that 959
of the Indians are with her in this measure,
I' congratulate her. She has been a little
more modest, than Hitler. Hitler said once
“989, of the Germans are with me.” He
was a great actor, he was a popular actor
who attracted thousands of people and when
he was addressing one of those meetings he
said “‘989) of the Germans are with me.
But I meet only 29, at may meetings,”
Are we the persons to shed tears for
the poor. We who live in palaces and
want more palaces for ourselves, are we
to talk of the poverty of the people ? 1
say even the member of Parliament who gets
a thousand ruppees or more who lives in a
comfortable House has no right to talk of
the poor. Those who want to increase
their salary from Rs. 30 to Rs, 51—they talk
of poverty of the people. (Interruptions).

They are talking nonsense.

1 will conclude by saying that it does
not lie in our month to talk of the poverty of
the people, to say that millions of our people
are living on a level below subsistence. We
have no right to say these things and delude
the people. Thank you.

SHRIMATI INDIRA GANDHI: I
heard the venerable Acharya making a remark
about my calling the Chief of the Army Staff.
I want to assure him that T have seen Gen.
Manckshaw only once when he come to pay
a courtesy call when he took over. I have
not met him since.

AN HON. MEMBER: You can meet him
often.

SHRIMATI TARKESHWARI SINHA :
The Prime Minister has every right to meet
the General of the Army.

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA
MENON) : I am extremely thankful for the
massive support which this House gave to
the Bill moved for consideration by me. I
use the word ‘massive’ purposely because
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although the Jana Sangh opposed my motion
for leave to introduce the Bill, indicating
thereby that it disapproved of the principle
of the Bill, today 1 find large numbers from
that Party wanting the Bill to go to a select
committee thereby signifying their acceptance
of the Bill (Interruptions).

SHRI BAL RAJ MADHOK (South
Delhi) : What a logic has he got ?

SHRI GOVINDA MENON : I say this
particularly because when I wanted a member
from the Jana Sangh to serve on the select
committee on Shri Nath Pai’s Bill regarding
amendment of art, 368, the gentleman whom
I requested to serve on the committee told
me that because he opposed the principle of
the Bill, he would not like to serve on the
committee (Interruprions). 1t is a well-accep-
ted parliamentary tradition that those who
oppose a Bill will not even agree to the
Bill going to a select committee. 1 am, there-
fore, happy that after what was seen in this
House by way of support from all sides of the
House for the Bill and after what was read
in the newspapers regarding the support in
the country for the Bill, the members of the
Jana Sangh have been responsive enough to
accept the principle of the Bill.

SHRI BAL RAJ MADHOK : We do
not accept the principle of the Bill. We did

not accept the partition of the country. We
took steps to partition Pakistan, That does
not mean that we supported partition. The

problem having arisen, we want to do as
much as we can to solve it even now,

SHRI GOVINDA MENON : There is
as much connection between chalk and cheese
as between the Banking Bill and Pakistan,
That is all I have to say.

I am here only to pilot this Bill, I
gladly accepted the responsibility entrusted
to me by the Prime Minister because 1 like
this Bill, because [ have been advocating
nationalisation of the major banks. The
Congress has been doing it. Therefore, it
was with very great pleasure that I took on
this responsibility (/mterruptions). Therefore,
I am thankful to hon. members who support-
ed the Bill. 1 am even thankful to Shri
Mody for his interruptions because he feels
that I am becoming effective,
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Many friends here supported the Bill

and made suggestions. But many doubts
were also raised. Questions were asked :
why were all the banks not being nationa-
lised? Why are foreign banks being left
over and so on. After what the Prime
Minister said today about those matters, I
do mot feel called upon to enter that field
once again, Some Members, for instance,
Mr. Madhu Limaye and Mr. Tridib Kumar
Chaudhuri, suggested other matters also. 1
am not going to say anything about that. The
question was asked whether this would be
followed by nationalisation of general insu-
rance. This morning I read the Rajya
Sabha debates on the Bill for nationalisa-
tion of life insurance and I read with great
interest what Prof. Ranga who was then 3

member of the Rajya Sabha said on
that  occasion, He  supported the
Bill and also congratulated the Govern-

ment for bringing an Ordinance before
the Bill was introduced in the House.
That was in 1955, loog ago. If Mr. Mody
thinks that Mr, Ranga has grown wiser now,
I have nothing to say, All that I can say
is that if the Prime Minister and the
Cabinet and the Government have intentions
to nationalise general insurance and all those
things, taking the cue from what Prof,
Ranga said on that day, we are not going
to say anyting about it now; itis a matter
which will take its own course.

I agree completely with what Mr,
Krishna Menon said......

AN HON. MEMBER : Naturally.

SHRI GOVINDA MENON: Why not ?
He said: this s oot a banking
Mationalisation Bill ; this a Bill to nationa-
lise some banks, Let us understand it that
way. Those banks have been referred to
as the bigger banks. At one time when Mr.
C. Subramaniam who was in the last Lok
Sabha used to give notes to the working
committee he used to say that the six top
banks or five of the top banks should be
natiopalised. @ When the Prime Minister
sent her note to the Working Committee,
that was in her mind. Now when the
matter was examined and the classification
of banks into bigger and smaller ones was
thought of, it was found that unless we
took those banks whose deposits were Rs. 50
crores or more, there would be no proper
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classification. The matter was examined
only then and those banks were taken up.
Those are, one may say, national banks
which have got branches all over the
country in India; the purpose of taking over
these banks is to divert the bank funds, not
capriciously but according to well known
commercial principles to certain  sectors
referred to by the Prime Minister more than
once, We wanted to take over banks which
had branches in many parts of the country.

18 hrs.

1 was surprised when T heard a criticism
from Mr. Dandekar for whom 1 have great
respect because he is a scholar and he comes
to this House only after studying his papers.
He said that the object of the Bill would
seem to indicate that it was proposed to
have these fourteen banks as departments of
the Ministry of Finance and things like that.

The control of the Banking Regulation
Act through the Reserve Bank is eliminated.
That is what he said yesterday. 1 would draw
his attention to clause 25 of the Bill which
will show that the provisions of the Banking
Regulation Act will apply to these new
banks. I will draw his attention to clause
20 of the Bill which will go to show that the
Reserve Bank's regulations also will be there.
He said that, with great solicitude for the
workers of the banks, we have made no
provisions for any terminal benefits on their
being transferred from the Central Bank of
India, Lid,, to the Central Bank. The
Central Bank is the name in this Bi!l, and
the Central Bank of India, Lid., is the bank
taken over. That is a natiomal change.
They work in the same office on the same
conditions and all the rules which prevailed
in the old bank apply to them also, and if
they wanied to retire they will get their ter-
minal benefits. That is the provision,

Apart from that, I heard very little con-
structive criticism regarding the provisions of
this Bill, and even that constructive cirticism
is based upon something which does not
exist. Regarding the generalisations which
were made here, as (o what provision should
be there; how the Board of Directors should
be constituted, what should be the
coosititution of the Advisory Boards, etc. ,
many details were given by friends and they
will all be borne in mind because the scheme
is going to be prepared and we have offered
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to place it on the Table of the House.

Therefore, nothing more need be said about
it,

I heard very many irrelevant matters:
about Shri Morarji Desai, whom I hold in
very high respect: but how he should come
into the picture, and how Acharya Kripalani
whom also I respect very much, referred to
some irrelevant thing. He was the Cong-
ress President, and I had travelled with him
several miles translating his speeches into
Malyalam in Kerala, and therefore, 1 have
not lost any of that respect, and I have not
enough knowledge about the higher politics
of the Congress party because 1 have always
been a worker in the party and not at the
top.

AN HON. MEMBER: A humble
worker.
SHRI GOVINDA MENON : No; not

always humble, but a worker of the Con-
gress party. ([mferruption). Without meaning
any disrespect to Acharaya Kripalani, 1 must
say that while the Banking Bill was being
discussed, he regaled us with a story which
had absolutely no relevance to the Bill which
we are discussing. Therefore, I do not want
to refer further to it. If he was heard with
respect, it is only because of his age. Other-
wise, his irrelevance would not have been
tolerated here.

Sir, I move that this Bill be taken into
consideration,

MR. DEPUTY-SPEAKER : Shri Yajna
Dutt Sharma,

AN HON. MEMBER: It is already
6 O'clock.

SHRI J. B. KRIPALANI : Sir. 1 am
sorry that a clever lawyer like him should
not have understood that I was going into
the motives which impelled them to bring in
this Bill in such a hurry.

ft awaer b ( IgaET ) : SuTeww
TEIRT, TH 8T F g1y FEgAr mAT R
T Aifas wwer & greew # gl
97 #Y avE ¥ oY oft gy ma @, SEH
FE I W A Ffmm A A € g
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qgsl a @Y 7g § 5 ;i avEn gz
q ag warw I A fr fag ad% ¥ ag
fadas s oz afafraw staar & amea
AT EIAF TWA w2, THF Y uw
TeAlfa F10 T @ 2, Frg qreda @0
¥ IWHR AT T, IS 9 OF U9-
#ifg #170 FT @ &1 FrAgwFar I3 a9
FY 4Y fF qumd g4 qod qwmer ¥ UK
fafa a0 @@eg s oo F av 1%
AR FHE F G FOR AW H AT
TEEYHTO g &1 7 A Ty FF omR
g fmel g 6 #15 waAfa #1970 78
IR | I W aw | wifge A, S
T A AT o 5W A F AT AT GA
afes gy o & A1 qF Adl fag a7,
S 5 g @1 w1 AW FT TR
AT FAEHT A TG A AT AFT
st srsRTar Ao sy faeres ¥R ar
2w %1 ag @1 ¢ fF ag 73 FEaTEr a4-
ffaF simw 7 a1 af 3 | Ffea qewwA
ar fafa g & ITF ggay § wf
g AT fear T

IR H w19 FIF g FAIfE &
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f% &g a1 & o7 437 F1 A Fa
fogr mar, q9 %1 F FHSMEI S 2T
affa & sfawrdl 9T a1 36 To fo &
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o fr 471 & wraw § gwaf Hifg w1
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ag zfesior @ MFT | guH HA A OF
a% ag fzar ¢ fF fog ww <= &t =9
w491 F Jgaarsden w1 fadew w3
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dfF = 497 ¥ JzAegEET 1 GHA
FAT @1 &, TAAT T FAT AT I 1
FT ®F FY argdd T @Y g ?

a3 ar fa0dy 3@ & et o s
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ar & ag & for v fF zq fadas ©
Y G1Ud F 99 07 §, R 99
EI G E DR I i GRET R O
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T I A qAraAr dR T qel ¥ g0
A5z fadme %A ¥ wrea-faw, =are-
aifes afg o seeamens W & wm-
Hra wzem 439, oY & wwar & f A
e & ok sg-ameg & oo o @ @
AT 957 TR g FS A1 T qE-GI
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Yo HA wEiear Fg @ & fF g
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w feafe § g w7 awn @ feag
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e fagin wwrer 1 ogF q@m &)
wafau & = fadas #1 'k @ ersarew
1 fadty Fwar g 1

MR, DEPUTY-SPEAKER: I am first
putting the Resolution to the vote of the
House. . The question is:

“This House disapproves of the Banking
Companies (Acquisition and Transfer of
Undertakings) Ordinance, 1969 (Ordi-
nance No. & of 1969) promulgated by
the Vice-President acting as President on
the 19th July, 1969".

The motion was negatived.

MR. DEPUTY-SPEAKER: Before putt-
ing the consideration motion to the vote of
the House, I have to dispose of the amend-
ments, I will now put amendment No. 1
by Shri, D. N. Patodia to the vote of the
House.

Amendment No. | was put and negatived

MR. DEPUTY-SPEAKER: There is one
amendment by Shri Kanwar Lal Gupta. 1
will now put it to the vote of the House.

“That the Bill to provide for the acquisi-
tion and transfer of the undertakings of
certain banking companies in order to
serve better the needs of development of
the economy in conformity with national
policy and objectives and for matters
connected therewith or incidental thereto,
be referred to a Select Committee consist-
ing of 11 members, namely, (1) Shri N.
Dandeker (2) Mahant Digvijai Nath (3)
Shri Vikram Chand Mahajan (4) Shri
P. Govinda Menon (5) Shri D. N,
Patodia (6) Shri Deven Sen (7) Shri
Prakash Vir Shastri (8) Shrimati Tarkesh-
wari Sinha (9) Shri K. N. Tewari (10)
Shri Atal Bihari Vajpayee and (11) Shri
Kanwar Lal Gupta with instructions to
report by the 20th August, 1969",

The Lok Sabha divided:
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Amat, Shri D.

Amin, Shri R. K.

Brahmanandiji, Shri

Brij Bhushan Lal, Shri

Dandeker, Shri N.

Dar, Shri Abdul Ghani

Deb, Shri D. N.

Deo, Shri P. K.

Dhrangadhra, Shri Sriraj
Meghrajji

Gowd, Shri Gadilingana

Gowder , Shri Nanja

Goyal, Shri Shri Chand

Gupta, Shri Kanwar Lal

Abraham Shri K. M.
Achal Singh, Shri
Agadi, Shri §. A.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A.
Arumugam, Shri R. S.
Asghar Husain, Shri
Azad, Shri Bhagwat Jha
Badrudduja, Shri
Bajpai, Shri Vidya
Banerjee, Shri 5. M.
Barua, Shri Bedabrata
Barua, Shri R.
Basu, Dr. Maitreyee
Basumakri, Shri
Bhagaban Das, Shri
Bhagat, Shri B. R,
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K,
Biswas, Shri J. M.
Bohra, Shri Onkarlal
Buta Singh, Shri
Chakrapani, Shri C. K,
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chatterji, Shri Krishna
Kumar
Chaturvedi, Shri R, L.
Chaudhary, Shri Nitiraj
Singh

Dhar

AYES

Jena, Shri D. D.

Joshi, Shri Jagannath Rao
Khan, Shri Zulfiquar Ali
*Kripalani, Shrimati Sucheta
Madhok, Shri Bal Raj
*Mabhida, Shri Narendra Singh
Majhi, Shri Mahendra
Masani, Shri M. R.

Meena, Shri Mecetha Lal
Mody, Shri Piloo

Mohamed Imam, Shri J,
Naik, Shri R. V.,

MNayar, Shrimati Shakuntala
Onkar Singh, Shri

NOES

Chaudhuri, Shri Tridib
Kumar

Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Damani, Shri S. R.
Dange, Shri 5. A.
Das, Shri N. T.
Dasappa, Shri Tulsidas
Deoghare, Shri N. R,
Desai, Shri Morarji
Devinder Singh, Shri
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C,
Dwivedi, Shri Nagehwar
Ering, Shri D.
Esthose, Shri P. P,
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C. D,
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghose, Shri P. K.
Ghosh, Shri Parimal
Gopalan, Shri P.
Govind Das, Dr.
Gupta, Shri Indrajit
Gupta, Shri Ram Kishan
Hajarnawis, Shri
Hazarika. ShriJ. N.
Hem Raja Shri
Himatsingka, Shri

*Wrongly voted for AYES

3
Res. and Bill
18.16 hrs.

Parmar, Shri D, R.
Patodia, Shri D. N.
Ramamoorthy, Shri S. P,
Ranga, Shri

Ranjeet Singh, Shri
Saboo, Shri Shri Gopal
Sharda Mand, Shri
Sharma, Shri Beni Shanker
Sharma, Shri Yajna Datt
Shivappa, Shri N,
Somani, Shri N. K.
Tapuriah, Shri 5. K.

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjivan Ram, Shri
Jamir, Shri 5, C.

Jha, Shri Bhogendra
Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamble, Shri

Kapoor, Shri Lakhan Lal
Karan Singh, Dr.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khan, Shri M. A.
Kinder Lal, Shri
Kisku, Shri A. K.
Krishna, Shri M. R.
Krishnappa, Shri M. V.
Kundu, Shri S.

Kureel, Shrl B. N.
Lalit Sen, Shri

Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mabhajan, Shri Vikram Chand,
Maharaj Singh, Shri
Mabhishi, Dr. Sarojini
Mane, Shri Shankarrao
Mangalathumadam, Shri
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Meghachandra, Shri M.
Mehta, Shri Asoka



335

Mehta, Shri P. M.
Melkote, Dr.
Menon, Shri Govinda
Menon, Shri Vishwanatha
Minimata Agam Dass Guru,
Shrimati
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mrityunjay Prassad, Shri
Mukne, Shri Yeshwantrro
Murti, Shri M. S
Naghnoor, Shri M. N.
Naidu, Shri Chengalraya
Nair, Shri Vasudevan
MNambiar Shri
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Palchaadhuri, Shrimati Ila
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Deorao
Patil, Shri 8. D.
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J. N,
Prasad. Shri Y. A.
Puri, Dr, Surya Prakash
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri
Raju, Shri D. B.
Ram, Shri T.

MR. DEPUTY-SPEAKER; The result*

of the division is;

Ayes—39; Noes—222; the *‘Noes’ have it.
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Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Sewak, Shri Chowadh-
ary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramamurti, Shri P.
Ramshekhar Praszd Singh
Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri
Rao, Shri Jaganath
Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K, R. V,
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy, Shri Ganga
Reddy, Shri Surendar
Rohatgi Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr. 5. K.
Saleem, Shri M. Yunus
Samanta, Shri §. C.
Sambasivam, Shri
Sanghi, Shri N, K.
Sanji Rupji, Shri
Sapre, Shrimati Tara
Satya Narain Singh, Shri
Savitri Sham, Shrimati
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Sethi, Shri p. C.
Shambhu Nath, Shri
Shankaranand, Shri B
Sharma Shri Nawal Kishore
Sharma, Shri Yogendra
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Shashi Bhushan, Shri
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri 5. N.
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Singh, Shri D. N.

Sinha, Shri Mudrika
Sinha, Shri R. K,

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Somasundarm, Shri S, D.
Sonavane, Shri

Srevdharan. Shri A,
Sunder Lal, Shri

Supakar, Shri Sradhakar
Sursingh, Shri

Tarodekar, Shri V. B.
Tiwary, Shri D. N.
Tiwary, Shri K. N,

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Verbhadra Singh, Shri
Viswambharan, Shri P.
Viswanatham, Shri Tenneti
Vyas Shri Ramesh Chandra
Yadab, Shri N, P,

Yadav, Shri Chandra Jeet

st aegeTt E (YeiE) ¢ e
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The motion was negatived

MR. DEPUTY-SPEAKER:
another amendment for circulation (No. 29)

by Shri Abdul Ghani Dar.

He s MR.

oo vlis 0960186367}

(2o S¥ernre

DEPUTY-SPEAKER: He is
withdrawing it.

Has he the leave to with-

draw his amendment?

* The following Members also recorded their votes:

AYSE:
MNOES:
Kripalani.

Shri Virendrakumar Shah;
Sarvashri N. Sethuraman, Narendra Singh Mahida and Shrimati Sucheta
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SOME HON. MEMBERS: Yes.

Amendment No. 29 was, by leave, withdrawn.

MR. DEPUTY-SPEKER: Then there
is another amendment (No. 234) by Shri
Kothari, He is not here; so, 1 will put it to
the vote of the House,

Amendment No, 234 was put and negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill to provide for the
acquisition and transfer of the under-
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takings of certain banking companies in
order to serve better the needs of
development of the economy in com-
formity with national policy and objec-
tives and for matters connected therewith
or incidental thereto, be taken into
consideration.”

The motion was adopted.
18,19 hrs,
The Lok Sabha then adjourned till Eleven

of the Clock “on Wednesday, July 30, 1969/
Sravana, 8, 1891 (Saka).



